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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1065/2024

IN THE MATTER OF:
Varun Gulati ... Applicant
Versus
Delhi Pollution Control Committee & Ors. ...Respondents
INDEX
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INSPECTION REPORT ON BEHALF OF 1-6

L. RESPONDENT NO. 2
) Annexure- I: (Colly) Copies of Orders of DPCC 7- 26

Document- I: Copy of letter dated 08.01.2025 to 27
DPCC for seeking compliance
Document- I1I: (Colly) Copies of directions of DPCC | 28-94
for closure in respect of 34 Units

FILED BY:

iy

NEW DELHI JYOTI MENI?SIRATTA)
DATED: 25.02.2025 Advocate for the GNCT of Delhi
H-34, Jangpura Extension,

(Lower Ground Floor),

New Delhi-110014

MOBILE NO.+91 9811136141



7 . C-565, C Block. DSIDC Narela | No Single Use Plastic
> : industrial area, Delhi: 11004 | detected. Current Occupier
P : claimed to have shifted to the
o 2 premises recently only. TPDDL |
=Z z has not disconnected the
electricity supply.
< ?[iBj,, 2 | OWNER/OCCUPIER, Unit/premises found open. | No SUP detected.
&80 | T, | H1471, H block” DSIDC. | No  Single Use  Plastic
gﬂ;ﬂ},fﬁg” \ | Narela Industrial Area Delhi: | detected within the factory
u;/ j})zi <% || 110040 premises. Current Occupier
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BEFORE THE NATIONAIL GREEN 'I‘RI'IH INAL. PRINCIPALBENCH, NEW
DELLH

Original Application NO 1065/2024 0(' WO 74/“.

O

- /\1, ' \ \ N
VARUN GULATI w A APPLICANT
)
Versus m TWAL '
. . sy
. Delhi Pollution Control Committee & Ors. = &V’;’X ’ Respondent

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 IN COMPLIANCE WITH ORDER DATED 20.08.2024

MOST RESPECTFULLY SHOWETH:

| Mahima Tomar, aged about  years, currently posted as SDM Narela, GNCTD located at MPCC
Building, Naya Bans Delhi, on behalf of District Magistrate North do hereby solemnly affirms states

as under:

\
’

1. That | am well conversant with the facts of the present case based on the official records and as
such | am competent to depose with respect thereto and file the present Affidavit.

2. This Hon'ble Court by Order dated 20.08.2024 has directed to file a reply by way of an affidavit

indicating the position of the case.

3. That | have gone through the contents of the Original Application (OA) and that | understood the

content thereof.

- 4. That the matter pertains to the action for sealing of the premises of the respondents no 6 to 40.

5. That as per the closure directions issued by DPCC u/s 31(A) of the Air (Prevention & Control of
Pollution) Act 1981 read along with PWM Rules as amended to date. In the present matter Closure
orders received from DPCC via DM Office Alipur. In response to this order action was taken by

Revenue Department as under:

Status of inspection/ATR Remarks

—
Sl. No

Owner/Occupier
and address of the
factory
OWNER/OCCUPIER

\

Unit/premises found open.

No SLHD aeteged.ii

P




V. V. INDUSTRIES
Through owner/occupier M-
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claimed to have shifted to the 1
premises recently only. Unit
was running from basement.
TPDDL has not disconnected
tne electricity supply. I
kiUﬁtr/ipr/emises not visited yet.
As further orders from DPCC
regarding not taking action
received on 13.01.205.

from Hon’ble court.

227, Sector-5 Bawana
Industrial area Delhi:
110039

M/s CK ENTERPRISES
Through Owner/oc‘cupier 1-
2172, DSIIDC Narela
Industrial Area, Delhi:
110040

Unit/premises found open.
CK Enterprises was not found
at the location. Ground floor
and 1% floor of the unit were
vacant but two industrial units
were running from basement
and 2nd floor. TPDDL has not
disconnected the electricity
supply. Both showed their
DPCC consent to Operate.
Also one unit showed MCD
Factory 1 License. Water
connection already sealed by
DSIIDC

OWNER/OCCUPIER

N-278, Sec 1, DSIDC Bawana
Industrial Area. Delhi:
110040

Unit/premises not visited yet.
As further orders from DPCC
regarding not taking action
received on 13.01.2025.

OWNER/OCCUPIER

E-840, E Block.‘ DSIIDC.
Narela Industrial  Area,
Delhi: 110040

Unit Found Open and Empty.
No SUP was detected in the
premises. TPDDL has not
disconnected the electricity
supply. Water connection
from DSIIDC is not present.

T

" OWNER/OCCUPIER E-855, E

Unit Found Open and Empty.
Unit 855 and 856 were joined
in to one single factory. Large
amount of plastic waste
present in the basement.
TPDDL has not disconnected
the electticity supply. Water
connection from DSIIDC not
present.

Date 2.4 FEB..005....

utdiny medgisialr tntry

Block, DSIDC. Narela
Industrial Area, Delhi:
110040

OWNER/OCCUPIER  1-856,
Block. DSIDC, Narela
Industrial  Area, Delhi,
110040

Unit Found Open and Empty.
Unit 855 and 856 were joined
in to one single factory. Large
amount of plestic waste
present in the basement.

TPDDL has not disconnected |

from Hon’ble court.

No SUP detected.
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sealed along with the SUP
present. Two illegal
borewells/submersible were
found present in front of the
o factories. L
14. | OWNER/OCCUPIER H-1262. | Unit found open but appeared
H Block, DSIDC Narela |to be vacated recently.
Industrial  Area.  Delhi: | Electricity not disconnected
110040 by TPPDL. One illegal
, submersible was detected in
' the premises
15. | OWNER/OCCUPIER H-1446. | Unit was found locked/did not | Directions required
H Block DSTIDC, Narela | open. Electricity connection | from Hon’ble court.
Industrial  Area,  Delhe | was disconnected by TPDDL
= 110040 ]
16. | OWNER/OCCUPIER Unit was found locked/did not | Directions required
H-1383, H Block, DSIIDC | open. Electricity connection | from Hon’ble court.
Narela Industrial Area, Delhi | was disconnected by TPOOL
110040
17. | TOWNER/OCCUPIER A-167. | Unit was open. Electricity unit Sealed
A Block, DSIIDC. Narela | connection was found
Industrial  Area.  Delhi: | disconnected by TPDDL. Unit
110040 was working without MCD 1
license and DPCC consent. |
Fire extinguishers were found ‘
expired in 2023, unit Sealed. g
One illegal |
borewell/submersible was
detected in front of the
, factory.
18. | OWNER/OCCUPIER A-168. A | Unit was found open and
Black, DSIIDC, Narela | vacant. Electricity connected
Industrial Area, Delhi: | was already found
110040 disconnected by  TPDDL.
T Water connected was not
found/present.
19. | OWNER/OCCUPIER A-230. A | Unit was found empty and
Block, DSIIDC, Narela | vacant. Electricity connection
Industrial  Area,  Delhi: | was found already
110040 disconnected by  TPDDL.
Water cohnection was found
already sealed by DSIIDC
20. | OWNER/OCCUPIER B-2317, Unit found open and vacant. '1
B Block, DSHDC, Narela | Electricity connection
industrial  Area.  Delhi: | disconnected by TPDDL on
110040 05.11.2024 o
21. | OWNER/OCCUPIER C-397, C | Unit found locked/did not | Directions required'
Block, DSIIDC. Narela | open the gate. Electricity | from Hon'ble court. ‘
industrial  Area.  Delhi: | connection disconnected by \.
110040 , TPDDL - 7 |
OWNER/OCCUPIER C-398, C | Unit found locked/did not | Directions required |
[}




|

9, 1‘ OWNER/OCCUPIER  1-1489,
LF Narela |
| Industrial

10.

Block. DSIDC,

Area, Delhi:

110040

R/OCCUPIER 1-1490,
DSIHDC. Narela
Area, Delhi:

OWNE
1 Block.
Industrial
110040

tae new occupier.
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the clectricity supply, Water
connection from DSIDC not
present.

Unit  found open. New
occupier claimed to have
shifted recently. Unit
appeared to be Television set
assembly. No SUP found in
the premises.
connection was found |
disconnelc.ted by TPDDL No;
documents regarding |
operation/running shown by |

open.
occupier claimed to have “
shifted recently. Unit |
appeared to be Television set |
assembly. No SUP found in f
the premises. Electricity |
connection was found
disconnected by TPDDL. Unit
F-1489 and 1490 were joined
and working as single unit. No
documents regarding
operation/running shown by
the new occupier.

Unit found

MNo 5UP detecterd

Electricity |

New r No SUP detected.

11.

OWNER/ONUCUPIER F-
1498. | Block, DSIIDC, Narela
Industrial Area, Delhi:

110040

Unit found open and engaged
in the manufacture of Single
Use Plastic. Unit Sealed along

with SUP. Electricity was
disconnected by  TPPDL.
Water  connected  found

already sealed by DSIIDC

Unit Sealed.

| | OWNER/OCCUPIER F-1714,

[ 13,

FBlock, DSIIDC, Narela
Industrial Area, Delhi:
10040-

6Wﬁ£ﬁfoEcUp'|'ERt*1’-1785f

F Block. DSIIDC" Narela
Industrial Area, Delli:
1100040

" Unit found open and engaged

Unit found open NO SUP
Detected. Current Occupier
claimed to have shifted
recently. Electricity was found
not disconnected by TPPDL

in the manufacture of Single
Use Plastic. Unit Sealed along

with SUP. Electricity
disconnected by TPPDL
Additional unit F-1786 was
found to be engaged in

manufacture of SUP. Both
units were running as single

' No SUP detected.

| Unit Sealed.

unit with one temporary gate
formed between the units and

“covered .«by Cartons Both

Ne




23. ]

Block, DSHDC. Narela
Industrial ~ Area,  Delhi:
110040 )
OWNER/OCCUPIER C-521, C
Block, DSIIDC. Narela
Industrial Area, Delhi:
110040

24.

OWNER/OCCUPIER C-611, C
Block, DSIIDC. Narela
Industrial Area, Delhi:
110040
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open the gate. Flectricity
connection disconnected by
TPDDL

Unit found locked/ did not
open the gate. CElectricity
connection disconnected by
TPDDL. - -
| Unit found open and empty.
Some construction work was
going en. One illegal
submersible was detected in
the premises.  Electricity
connected was not
disconnected by TPDDL

from Hon’ble court.

Directions required
from Hon’ble court.

25.

OWNER/OCCUPIER C-612. C
Block. DSIIDC, Narela
Industrial Arca. Delhi:
110040

Unit found open and empty.
Some construction work was
going on. One illegal
submersible was detected in
the premises. Electricity
connected was not
disconnected by TPDDL. Both
C-611-12 appeared to be
single unit joined together.

26.

n

OWNER/OCCUPIER D-1581,
D Block, DSIIDC. Narela
Industrial Area, Delhi:
110040

Unit found open and empty.
One illegal submersible was
detected in the premises.
Electricity connected was
already  disconnected by
TPDDL. Water connected was
found sealed by DSIIDC

27.

OWNER/OCCUPIER D-1619,
D Block, DSIIDC,

Narela Industrial Areaa
Delhi: 110040

Premises found open and
vacant. Water connection was
found sealed by DSIIDC.
Electricity was already
disconnected by TPDDL One
illegal borewell detected in
front of the factory

28.

OWNER/OCCUPIER D-1640,
D Block, DSIIDC, Narela
Industrial  Area. " Delhi:
110040

Unit found open and empty.
Electricity connected was
already  disconnected by
TPDDL Water connected was
found sealed by DSIIDC.

29.

OWNER/OCCUPIER E-646. E

= Block, DSIIDC. Narela

Industrial Area, Delhi:
110040

Unit found open. Electricity
connection was found not
disconnected by TPDDL. 01
illegal  submersible  was
detected in the premises.
DSIIDC already disconnected
water connection. In the
Basement' plastic processing

_unit_ found.  One  metal
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In summary action was as under:-
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No SUP found/vacant/some other

No Actionjcéken due to

Unit Sealed
) activity than SUP DPCC orders.
F-1498. | Block, C-565, CBlock. M-227, Sec 5,
| 1-1785. F Block. H-1471, H block N-278, Sec 1,
| A-167. A Block, E-840, E Block. ' H-1446. H Block

\

1-1489, F Block.

H-1383, H Block

1-1490, 1 Block.

C-397, C Block

F-1714, F Block,

C-398, C Block,

\
|
|

A-37, A Block

C-521, C Block

M/s CK ENTERPRISES 1-2172

J- 134, ) Block

E-649, E Block

T

1-186 J Block

E-855, E Block

Order from DPCC

E-856, E Block

placed at Annexure ‘A’

H-1262. H Block

A-168. A Block

A-230. A Block,

B-2317. B Block,

C-611, C Block,

C-612, C Block,

D-1581, D Block

D-1619, D Block

D-1640, D Block

E-646, E Block

E-839, E Block

A-67, A Block

6. Annexure “A” orders from DPCC, regarding Revocation of Closure are attached herewith for ready

reference.

7. That the delay in filing affidavit is deeply regretted as the District Magistrate as well as the Sub
Divisional Magistrate (Undersigned) were occupied in the Delhi legislative Assembly Elections, 2025.
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Date..q.

(@)
< Verified at New Delhi on 24" d

ATTESTED Q

/n Delhi (india)

ay of February 2025.

\
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‘\‘ I\‘\lg\_-“\

LON
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I

O\

Notary PZUE RER 2005

§The deponent has full regard to. the majesty of the Hon'ble Court and has highest regard for rule of
?law. The undersigned is willing to abide by the order(s) of this Hon'ble Court.

¢ Further directions may be given by Hon’ble Court for future course of action.

: The above mentioned deponent does verify that the fact of the above affidavit is true and correct.
: No part of it is false and nothing material has been concealed therefrom.

Nb”

AR \\\‘\ S
Lol ) “DEPONENT
& ‘ SDM (Narela)
S

.

.



128 ANNEXURE- A

By Speed Post
8 e .
= bPco DELHI POLLUTION CONTROL CONID_’IITTEE \‘ P
e (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHII) 5.‘ LIFE
A 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 %ﬁ Lifestyle for
L Visit us at : http://dpcc.delhigovt.nic.in Environment
F.No. DPCC/CMC-V/complaint/2024/2 ot B o S B ; Dated: TZ] ol ]'z,_g

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 as amended to date.

Whereas, Directions w/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/143-149 on 27.05.2024 to you M/s V.V
Industries, M-227, Sector-5, Bawana Industrial Area, Delhi, -110039 (herein after referred as

addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 23.08.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “femporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC”.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
commection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.

To, zg
b\n\\

M/s V.V Industries, ..g(

M-227, Sector-5, A\

Bawana Industrial Area,
Delhi, -110039

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036- with request to direct the
concerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.
Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request not to seal or to de-seal the said unit with immediate effect if closed/sealed.

' 3. The General Manager-1, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connection to the premises or
reconnect ( if disconnected) the same with immediate effect.

4. The General Manager (Commercial), Tata Power Delhi distribution Limited, Grid Sub
Station Building, Hudson Lane, Kingsway Camp, Delhi-110009- with request not to
disconnect electricity/power supply to the premises or reconnect ( if disconnected) the same
with immediate effect. .

5, Master File, CFC-V, DPCC.

e s o

Office ol Culpenisian 2 uianistrate
oLt B i K e

%;;
b
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By Speed Post
= . g
2 e DELHI POLLUTION CONTROL COMMITTEE RIRT
LPCC | (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHID N LiFE
in# 3rd Floor, IT Park Building, Shastri Park, Delhi-1 10053 %ﬂ Ufestyle for
e Visit us at : http://dpcc.delhigovt.nic.in Environment
F.No. DPCC/CMC-V/complaint/2024/ 3275 —§2 Dated: 1%)01|2S

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/157-163 on 27.05.2024 to you M/s Owner/
Occupier, N-278, Sector-1 DSIIDC, Bawana Industrial Area, Delhi, -110039 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 13.09.2024 and
11.11.2024 in response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also ‘the: inspection would facilitate the
EDC™. i 20

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Au,thox;ity, Delhi Pollution Control
Committee.

\

| SKE, CFC-V
Wos
TO, &0\0\\ 1k
M/s Owner/ Occupier, . ,<
N-278, Sector-1, DSTIDC, >

Bawana Industrial Area,
Delhi, -110039

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the

" concerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.
~"The Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request  not to seal or to de-seal the said unit with immediate effect if closed/sealed.

3. The General Manager-I, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connection to the premises or
reconnect ( if disconnected) the same with immediate effect.

4. The General Manager (Commercial), Tata Power Delhi distribution Limited, Grid Sub
Station Building, Hudson Lane, Kingsway Camp, Delhi-110009- with request not to
disconnect electricity/power supply to the premises or reconnect (if disconnected) the same
with immediate effect.

5. Master File, CFC-V, DPCC.

bl ) S

o o
P Ut T 3 B

Dffige of S!
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By Speed Post

D;;: o DELHI POLLUTION CONTROL COMMITTEE ‘l rout
2PCC | (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)) | S@ LiFE
‘iﬁ'ﬁ';v‘ 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 %ﬂ Lifestyl for
- Visit us at ; hitp:/dpce.delhigovt.nic.in Environmant
F.No. DPCC/CMC-V/complaint/2024/ D4~ 2545 Dated: 13]01)25

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/360-366 on 27.05.2024 to you M/s Owner/
Occupier, H-1383, H-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 04.12.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “remporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC”. ‘

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
S
To, vV
29 ;"\\ <

M/s Owner/ Occupier, 4
H-1383, H-Block, DSIIDC, ,;')
Narela Industrial Area,

Delhi, -110040

Copy for necessary action to:

{. The District Magistrate (North District), Alipur, Delhi 110036- with request to direct the
neerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.
ﬁhe Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request  not to seal or to de-seal the said unit with immediate effect if closed/sealed.

3, The General Manager-I, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connection to the premises or
reconnect ( if disconnected) the same with immediate effect.

4, The General Manager (Commercial), Tata Power Delhi distribution Limited, Grid Sub
Station Building, Hudson Lane, Kingsway Camp, Delhi-110009- with request not to
disconneet electricity/power supply to the premises or reconnect ( if disconnected) the same
with immediate effect. oAl :

5, Master File, CFC-V, DPCC,

=~ 3

Ottice o1 6isb sl iyew el
Dl (LT,
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. By Speed Post
— DELHI POLLUTION CONTROL COMMITTEE .
(DEPARTMENT OF ENVIRONMENT, (GOVT, OF NCT OF DELHIT) I.IFE
3rd Floor, IT Park Building, Shastri Park, Delhi-110053
Visit us at : http://dpee.dethigovi.nic.in
F.No. DPCC/CMC-V/complaint/2024/ 3 %6~ 2|2 Dated: |2]eof)25

Subject: Directions of Closure w/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/220-226 on 27.05.2024 to you M/s Owner/

Occupier, C-397, C-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 04.12.2024 in
response to the above said orders dated 27.05.2024,

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order Jfor 30 days for
inspections which would serve the purpose of assessing the details of the unmits who have

submitted representation regarding compliance and also the inspection would facilitate the
EDC".

Now therefore, the unit is hereby, de-scaled and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

o v

s
To, * ’{)'(

M/s Owner/ Oceupier,
C-397, C-Block, DSIIDC,
Narela Industrial Area,
Delhi, -110040

Copy for pecessary action to;

I. The District Magistrate (North District), Alipur, Delhi 110036 with request to direct the
officer 1o ensure not to seal or to de-seal the said unit if closed/sealed.

Bub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-

wnbtquu not 1o seal or o de-seal the said unit with immediate effect if closed/sealed.
3. The General Manager-l, DSIIDC, N-36, Bombay life Building, Connaught Circus, New -
Delhi-110001- with request not 1 disconnect water supply connection o the premises or
reconnect ( if disconnected) the same with inunediate effect 5 |
: 4mo-uum(mmmnumwm_
% Station Building, Hudson m Kln::nr Camp, Delhi-11(
, disconneet electricity/power y 10 the premises or reconneet

with immediate effect.

5. Master File, CFC-V, DPCC,




132

By

Speed Post
| DELII POLLUTION CONTROL COMMITTER e
| (DEPARTMENT OF ENVIRONMENT, (GOVT, OF NCT OF DELHIT) LiFE
3rd Floor, I Park Building, Shastri Park, Delhi-1 10053 et

| Visit us at : hip;
§ F.No. DPCC/CMC-V/complaint/2024/ .;z.%ﬁm“m ’ Dated: 2] 1[5

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/227-233 on 27.05.2024 to you M/s Owner/
| Occupier, C-398, C-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressec unit).

And whereas, you (the addressce unit) have submitted representation dated 04.12.2024 in
response 1o the above said orders dated 27.05.2024.

| And whereas, casc of the addressec unit was considered by the Competent Authority and in
l exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have

submitted representation regarding compliance and also the inspection would facilitate the
EDC™.

[ Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
M
6

té';o\\

o
Te, P

\

M/s Owner/ Oceupier, ‘3
€398, C-Block, DSIIDC, /
Narela Industrial Area,
Delhi, -110040
Copy for necessary action to:

District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the
ol officer 1o ensure uwm:mwmmurw |
Sub-Divisional Magistrate (Narela), M.P.C.C Building, Nays Bans, Delhi-110082- it

with request 1ot 1o seal or 10 de-seal the said unit with immediate effect if closed/sealed. sl
% The General Manager-1, DSIDC, N-36, Bombay life Building, Connaught Circus, New 2
Ddﬁ-llﬂﬂl-uiﬁwﬂ;nwdi:{«;:mwm%”ph.mn T

4, The Genersl Manager (Commercial), Tata Power Delbi di
Kingsway Camp, Delh
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| DELHI POLLUTION CONTROL COMMITTEE ;
(DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHIT) LiFE
3rd Floor, IT Park Building, Shastri Park, Delhi-110053 et
Visit us at : hitp://dpee.delhigovt.nic.in <

F.No. DPCC/CMC-V/complaint/2024/ ii? ¢ -7 Dated: | 3 [o]]202€

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/332-338 on 27.05.2024 to you M/s Owner/
Occupier, F-1498, F-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 24.12.2024 in
responsc to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days Jor
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would Sacilitate the
EDC.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

-~
1

1 S
SEE, CFC-V

To,

M/s Owner/ Occupier, -~
¥-1498, F-Block, DSIIDC, O\V)'
Narels Industrisl Ares, g Y
Dethi, 110040 \O \

Copy for necessary action loi

2 Distriet Magistrate (North District), Mim.DoNllMﬂmpﬂllbﬁlﬂh
e officer 1o ensure not 1o seal or 10 de-seal the said unit if closed/sealed.
Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Detlhi-110082-

with request mmwamwwmmw&mmrﬁw

3. The General Manager-I, DSIIDC, N-36, Bombay Building, Connaught Circus,
Delhi-110001- with request not 1o disconnect water supph ‘conpgction 10 the premises
seconnect ( if disconnected) the same with immediate effeet. A

4. The General (Commervial), Tats -
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SFec DELHI POLLUTION CONTROL COMMITTEE
2PEC | (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHII) |_|FE
T 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 %ﬂ Lifsstyle for

e Visit us at : http:/dpec.delhigovtnic.in Enmiment
F.No. DPCC/CMC-V/complaint/2024/ 22L0 - X265 Dated: | 3 ]el \lOLS‘

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions w/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/192-198 on 27.05.2024 to you M/s Owner/
Occupier, A-167, A-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 20.11.2024,
22.11.2024 and 30.12.2024 in response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC?.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
%, CFC-V
Q(\\qs

To, g 0\0

M/s Owner/ Occupier, /
A-167, A-Block, DSIIDC,

Narela Industrial Area,
Delhi, -110040

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the
cerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.
The Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request not to seal or to de-seal the said unit with immediate effect if closed/sealed.
3. The General Manager-I, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connection to the pnmim or
reconnect ( if disconnected) the same with immediate effeot =
. The General Manager (Commercial), Tata Po b
Station Building, Hudson Lane, Kingsway Can
~ disconnect elnctrlcity/power supply to the premi
 f wzth mmediate effeut
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e DELHI POLLUTION CONTROL COMMITTEE
=2£ES | (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHIT) ‘ |_|FE
@ 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 wﬂ Liestyle for
Visit us at : http://dpce.delhigovt.nic.in Environment
F.No. DPCC/CMC-V/complaint/2024/ S284 — 25.2.§4 Dated: 2] 5|2

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/185-191 on 27.05.2024 to you M/s Owner/
Occupier, A-67, A-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit). -

And whereas, you (the addressee unit) have submitted "re‘p_resentation dated 26.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have

submitted representation regarding compliance and also the mspectzon would facilitate the
EDC”.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
k, FC-V

TO, ’]; gl 1
. 90 g

M/s Owner/ Occupier, N 1

A-67, A-Block, DSIIDC, LT

Narela Industrial Area,

Delhi, -110040

Copy for necessary action to:

1l Thc District Magistrate (North District), Alipur, Delhl 110036- with request to direct the
erned officer to ensure not to seal or to de-seal the said unit if closed/sealed.
The Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request not to seal or to de-seal the said unit with immediate effect if closed/sealed.

3. The General Manager-I, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connectlon to the premxses or
reconnect ( if disconnected) the same with immediate effect

4. The General Manager (Commercial), Tata P
Station Building, Hudson Lane, Kingsway
disconnect electricity/power supply to the

g with immediate effect.
5. Master File, CEC-V
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e DELHI POLLUTION CONTROL COMMITTEE R0
==—=S | (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHII) | N@# LIFE
i i Y i 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 Qﬁ Lifestyle for
L Visit us at : http://dpce.delhigovt.nic.in Envionment
F.No. DPCC/CMC-V/complaint/2024/ 529: — 9295 Dated: [3[e(/25

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions w/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/199-205 on 27.05.2024 to you M/s Owner/
Occupier, A-168, A-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 26.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “femporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC”.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
e
To, | Q(\\’Vg Q% i

cgo\D
M/s Owner/ Occupier, ‘,\D'(
A-168, A-Block, DSIIDC,
Narela Industrial Area,
Delhi, -110040

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036- with request to direct the
concerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.

/2/' The Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request not to seal or to de-seal the said unit with immediate effect if closed/sealed.

3, The General Manager-I, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connection to the premises or
reconnect ( if disconnected) the same with immediate el :

4, The General Manager (Commercxal), Tata Power D

disconnect electricity/power supply to the premi
- with immediate effect. e
- Master File, CFC-V, DPCC _
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v DELHI POLLUTION CONTROL COMMITTEE RTRT
et (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHII) "'.‘ l_IFE
N 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 %ﬂ Lifestylo for
e L Visit us at : http://dpcc.delhigovt.nic.in Envicoment
F.No. DPCC/CMC-V/complaint/2024/ 2246 — 254 Dated: 2 ]o()>-S

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions ws 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/206-212 on 27.05.2024 to you M/s Owner/
Occupier, A-230, A-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 19.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “femporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC”.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
&CFC-\!
‘&2(\0\\”5
To, 2 " vl (
M/s Owner/ Occupier, \D

A-230, A-Block, DSIIDC, A
Narela Industrial Area,
Delhi, -110040

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the
neerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.
~The Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request  not to seal or to de-seal the said unit with immediate effect if closed/sealed.

3. The General Manager-I, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connection to the premises or
reconnect ( if disconnected) the same with immediate effect. 7 | :

4. The General Manager (Commercial), Tata Power Delhi distribution Limited, Grid Sub

~ Station Building, Hudson Lane, Kingsway C - 09- witl t not to
upply to the pre;

disconnect electricity/power s
with immediate effect.
Master File, CFC-V, DPCC

s
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e DELHI POLLUTION CONTROL COMMITTEE ATRT
BFCC | (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHID) | Ng¥ LiFE
- 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 %K) sty o
il Visit us at : http:/dpcc.delhigovt.nic.in Enifoment
F.No. DPCC/CMC-V/complaint/2024/ 2502 — 2307 Dated: 13)6/)2S

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/213-219 on 27.05.2024 to you M/s Owner/
Occupier, B-2317, B-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit). '

And whereas, you (the addressee unit) have submitted répresentation dated 06.12.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC”.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution. Control
Committee.

; CEC-V

;&/\0\\%

To, 30 '( o
M/s Owner/ Occupier, *c.)

B-2317, B-Block, DSIIDC, i At
Narela Industrial Area,

Delhi, -110040

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the
neerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.

ﬁhﬁ Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request  not to seal or to de-seal the said unit with immediate effect if closed/sealed.

3. The General Manager-I, DSIIDC, N-36, Bombay life Building, Connaught Circy
Delhi-110001- with request not to disconnect water supply ‘connection to the pre
reconnect ( if disconnected) the same with immediate effe s

4. The General Manager (Commercial), Tata P
Station Building, Hudson Lane, Kingsway
 disconnect electricity/power supply to the p
~ with immediate R oy
Master File, (
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SFES DELHI POLLUTION CONTROL COMMITTEE AT
oo ek (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHII) N“ I_IFE
T 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 %%j Lifestylefor
e Visit us at : http://dpcc.delhigovt.nic.in Envircnment
F.No. DPCC/CMC-V/complaint/2024/ 5>-250— 2325 Dated: |2]ol|2S

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/381-387 on 27.05.2024 to you M/s Owner/
Occupier, C-565, C-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 11.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “femporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the unils who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC™.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
W
. 30\0\\
To, \\:) 18\ (P
M/s Owner/ Occupier,

C-565, C-Block, DSIIDC,
Narela Industrial Area,
Delhi, -110040

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036- with request to direct the

concerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.
he Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request not to seal or to de-seal the said unit with immediate effect if closed/sealed.

3. The General Manager-1, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connection to the premises or
reconnect ( if disconnected) the same with immediate effect.

4. The General Manager (Commercial), Tata Power Delhi distribution Limited
Station Building, Hudson Lane, Kingsway Camp, De 009- with

disconnect electricity/power supply to the premises or reco
with immediate effect.

5. Master File, CFC-V, DPCC.

 Grid Sub
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=== | (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) | Ng* |_|FE
o R 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 \t\%} Lifestyle for
B Visit us at ; http://dpcc.delhigovt.nic.in Envircnment
F.No. DPCC/CMC-V/complaint/2024/ 2326— 237 Dated: [3)o1)2S

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/255-261 on 27.05.2024 to you M/s Owner/
Occupier, D-1581 D-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 26.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have

submitted representation regarding compliance and also the inspection would facilitate the
EDC”,

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
‘ & CFC-
QX/‘,\\“/g
To, QD\ '%' .
M/s Owner/ Occupier, 2

D-1581 D -Block, DSIIDC,
Narela Industrial Area,
Delhi, -110040

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036- with request to direct the
concerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.

/2/' The Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhl-110082-
with request  not to seal or to de-seal the said unit with immedmte effect if closed/sealed.

3. The General Manager-1, DSIIDC, N-36, Bombay life Building, Connaught Circus
Delhi-110001- with request not to disconnect wate ply connection to th
reconnect ( if disconnected) the same with imme

4, The General Manager (Commermal), Tata

Station Building, Hudson ;
: ;disconnect electriaity/
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e DELHI POLLUTION CONTROL COMMITTEE T
—=FEC | (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) | N@# LiFE
‘1@?}" 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 §"/J Lifestyle for
Visit us at : http:/dpcc.delhigovt.nic.in Environment
F.No. DPCC/CMC-V/complaint/2024/ 235~ 235 Dated: 12)0) 25

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/262-268 on 27.05.2024 to you M/s Owner/
Occupier, D-1619 D-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 04.12.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have

submitted representation regarding compliance and also the inspection would facilitate the
EDC”,

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity. water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
N7
To, %&)\\Vg

M/s Owner/ Occupier, \
D-1619, D -Block, DSIIDC, W
Narela Industrial Area,

Delhi, -110040

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036- with request to direct the
concerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.

/2./’I‘he Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request not to seal or to de-seal the said unit with immediate effect if closed/sealed.

3. The General Manager-I, DSIIDC, N-36, Bombay life Building, Connaught Circus, New
Delhi-110001- with request not to disconnect water supply connection to the premises or
reconnect ( if disconnected) the same with immediate effect. -

4, The General Manager (Commercial), Tata Power
Station Building, Hudson Lane, Kingsway Camp
disconnect electricity/power suj ly t mises

~ with immediate effect. Sk

5. Master File, CFC-V, |
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D;Ec DELHI POLLUTION CONTROL COMMITTEE \l PR
] (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHII) NJ’ LlFE
W 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 %ﬂ Lifestylo for
Visit us at : http/dpec.delhigovt.nic.in Enyironment
F.No. DPCC/CMC-V/complaint/2024/ 2239~ 2343 Dated: |2%)e1)25

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/269-275 on 27.05.2024 to you M/s Owner/
Occupier, D-1640 D-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit). ‘

And whereas, you (the addressee unit) have submitted representation dated 26.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC”. ‘

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
Q{ 25
To, 3 \D\:ﬁ

M/s Owner/ Occupier, :
D-1640, D -Block, DSIIDC, ALY
Narela Industrial Area,

Delhi, -110040

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036- with request to direct the
concermned officer to ensure not to seal or to de-seal the said unit if elosed/sealed. :
© Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans
with request not to seal or to de-seal the said unit with immediate effect if
3. The General Manager-I, DSIIDC, N-36, Bombay life B L
Delhi-110001- with request not to di;&;onne suj
th
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= : (DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHID | { 9’ LIFE e
@"' 3rd Floor, IT Park Building, Shastri Park, Delhi-110053 %ﬁ festylefor
Visit us at : http:/dpcc.delhigovt.nic.in Environment
F.No. DPCC/CMC-V/complaint/2024/ 2356226 . Dated: [3]¢)/2-5

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/318-324 on 27.05.2024 to you M/s Owner/
Occupier, F-1489, F-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted r“épresentation dated 14.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC™. Ll

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
%, CFC-V
To,
> o
M/s Owner/ Occupier, 2! e
F-1489, F-Block, DSIIDC, _‘5\ WL

Narela Industrial Area,
Delhi, -110040

Copy for necessary action to:

; District Magistrate (North District), Alipur, Delhi 110036~ with request {0 direct the
: Th:cemed ofﬁac%lto ensure not to seal or to dm;al the said unit if closed/sealed. -
The Sub-Divisional Magistrate (Narela), M.P.C.C Buﬂdinag&i ;I:ya. Ba?;.olgﬁ- 10

.

with request not to seal or 1o de-seal the said unit with
3. The General Manager-1, DSIIDC, N-36, Bombay life |
Delhi-110001- with request not to disqonnm
- reconnect ( if disconnect ) the same with ir
4 The General Manager (Commercial), T
Station Building, n Lane,
disconnect electri ly




144

@ | i s'v-‘ Spud rm
N DELHI POLLUTION CONTROL COMMITTEE A7 1E
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Subject: Directions of Closure /s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/304-310 on 27.05.2024 to you M/s Owner/
Occupier, E-855, E-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit). '

And whereas, you (the addressee unit) have submitted representation dated 14.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC”. :

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Commiittee.
Q&, CFC-V

TO, \Wg bt s
. o\
M/s Owner/ Occupier, ao\

£
E-855, E -Block, DSIIDC, \D
Narela Industrial Area,
Delhi, -110040 :

NN

Copy for necessary action to:

. District Magistrate (North District), Alipur, Delhi 110036- with request to direct the
i Tmﬂdxgilﬁfﬁcefto ensu(;: not to seal or to de-seal the said unit if closed/sealed.
e Sub-Divisional Magistrate (Narela), MP.C.C Building,.NaYa Bans, Delhi-110082
with request not to seal or to de-seal the said unitwith immediate effe
3. The General Manager-I, DSIIDC, N-36, Bombay ife
" Delhi-110001- with request not to disconne
: d) the same with in
O1] )y
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F.No. DPCC/CMC-V/complaint/2024/ &3S0 ~235S Dated:)3]o()2S

Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/311-317 on 27.05.2024 to you M/s Owner/
Occupier, E-856, E-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit).

And whereas, you (the addressee unit) have submitted representation dated 14.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the
EDC”.

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
W
To,
M/s Owner/ Occupier, \’)/< i
E-856, E -Block, DSIIDC, %\D(\D\
Narela Industrial Area, "
Delhi, -110040 .\{_)\

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the
concerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.
%ﬁ; Sub-Divisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request  not to seal or to de-seal the said unit with immediate effect if closegiﬁse&l.ed._ i
3. The General Manager-I, DSIIDC, N-36, Bombay lif Iding, Connaught Circus, Ne
Delhi-110001- with request not to disconnect water supply o th
reconnect ( if disconnected) the same with immediat
4. The General Manager (Commerc
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Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date. ‘
Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was

issued vide F. No. DPCC/CMC-V/complaint/2024/325-331 on 27.05.2024 to you M/s Owner/
Occupier, F-1490, F-Block, DSIIDC, Narcla Industrial Arca, Delhi, -110040 (herein after

referred as addressee unit).

And whereas, you (the addressce unit) have submitted representation dated 14.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have
submitted representation regarding compliance and also the inspection would facilitate the

EDC™.

Now therefore, the unit is hereby, de-scaled and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control

Committee.
N\
> CFC-V |
To,
M/s Owner/ Occupier,
F-1490, F-Block, DSIIDC,
Narela Industrial Area, "ug
Delhi, -110040 T o\ <

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the
o ed officer to ensure not to seal or to de-seal the said unit if closed/sealed. AL
%’ﬁ?cwglb-mvisional Magistrate (Narela), M.P.C.C Building, Naya Bans, Delhi-110082-
with request not to seal or to de-seal the said unit with immediate effect if closed/sealed. it

3. The General Manager-1, DSIIDC, N-36, Bombay life Building, Cq ght Circus,
Delhi-110001- with request not to disconnect water supply co:
reconnect ( if disconnected) the same with immediate efl
o Manager (Commercial), Tata Pov

SWi
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Subject: Directions of Closure u/s 31(A) of the Air (Prevention & Control of Pollution)Act,
1981 read along with PWM Rules as amended date.

Whereas, Directions u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 was
issued vide F. No. DPCC/CMC-V/complaint/2024/374-380 on 27.05.2024 to you M/s Owner/

Occupier, H-1471, H-Block, DSIIDC, Narela Industrial Area, Delhi, -110040 (herein after
referred as addressee unit). '

And whereas, you (the addressee unit) have submitted representation dated 11.11.2024 in
response to the above said orders dated 27.05.2024.

And whereas, case of the addressee unit was considered by the Competent Authority and in
exercise of powers conferred upon it was decided “temporary revocation order for 30 days for
inspections which would serve the purpose of assessing the details of the units who have

submitted representation regarding compliance and also the inspection would facilitate the
EDC”. :

Now therefore, the unit is hereby, de-sealed and allowed for restoration of electricity, water
connection with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control
Committee.

TO, iy
M/s Owner/ Occupier,

H-1471, H-Block, DSIIDC, i
Narela Industrial Area, W \Q/C,a

Delhi, -110040 9/0 \Y 4

‘5 o 5 ¢ v
' " A 3

Copy for necessary action to:

1. The District Magistrate (North District), Alipur, Delhi 11003'6-. with request to direct the
neerned officer to ensure not to seal or to de-seal the said unit if closed/sealed.

/’l?he Sub-Divisional Magistrate (Narela), MP.C.C Building, Naya Bans, Dq_lhl 11
with request not to seal or to de-seal the said um :

3 The General Manager-I, DSIIDC, N-36, Bom
Delhi-110001- with request not to disconnec
reconnect ( if disconnected) the same with imm
. The General Manager (L T
‘Station Building,
disconnect electrici

20
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (NARELA)
MPCC BUILDING, NAYA BANS, DELHI-110082
F.No SDM/ NL/DPCC /2024/ ) 5s- /94 Dated:- 08/3 r/;zoz L

To,

Sr. Env. Engineer,

CMC-V, DPCC 1% Floor, E- Block,

Vikas Bhawan-Il, Upper Bela Road, Civil Lines, Delhi- 11005&

SUB: Seeking Compliance w.r.t. Directions under section 31(A) of Air (Prevention & Control of Pollution )Act,
1981 read along with PWM Rules as amended to date.

.
Sir,
Please refer to the above mentioned subject matter.

It is submitted that closure/sealing drive jis ongoing in the matter. Please provide
clarification/rule position/further directions in the following matter:

0) Factory/ unit 1-2172 wa! said to be running as C. K Enterprise as per the DPCC closure notice but on
i visit fo the factory C. K enterprise was not found to be working there, instead two industrial units
were running from there-from basement and 2™ floor with ground and first floor empty- whether
DPCC has revoked their DPCC consent or not? DPCC may check their database and If the factories are

iunning without DPCC consent then proper closure notice is to be issued from DPCC for -2172
(i) Some factory units were found recently shifted to the closure notice addresses. For example F-
- 1789/90, F-1714 etc. Has DPCC issued consent to them? Are they be closed/sealed as per DPCC

closure notices?

(iii) In many factories/units found open and empty TPDDL is found to have not disconnected the
electricity. DPCC may be issued appropriate dnrectlons to TPDDL as per relevant rules. Further DPCC
may clarify if the factory units found empty nebds to be sealed as per DPCC closure notice against the
respective factories or not?

(iv) Many factories/units are found to be having illegal borewells/submersibles, DPCC may conduct their

own survey and impose Environmental compensation as per relevant rules.
L

v) Many industrial units found to have plastic waste/ working from basement, DPCC may provide
directions for proper action against them as per the releyant rules.
(vi) Factory E-645/46 is foucd to have some plastic items (photo enclosed for ready reference) . Do they
. d come under SUP. DPCC may provide expert opinion/comments if the items found are covered under
SUP er not? -

(vii) During the drive one factory H 1386 was found burning plastic waste on the roof and one illegal

sorewell was detected. It was engaged in plastic processing. DPCC my aheek their database and take
_ necessary action/issue appropriate directions in the matter,

Further, the status of the sealing drive/closure is
and further diréétior please.
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Subject: Direction for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

_And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control ares,
under sub section (1) of section 19 of the Air (Prevention & Control of Follution) Act, 1981 vide
notification no. GSR 106(E}) dated 20.02.1987.

And whereas, it is mandatory provision under scetion 21/22 of the Air (Prevention & Conirol of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air collution control area.

And whereas, the Ministry of Environment, Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Managenient (PWV) Rules, 2018, in excicise of the powers conferred under section 3,
6 & 25 of Environmental (Protection) Act, 1985 vide Notification Ne, G.S.R 320 (E) dated Maich
27,2016; and

And wheress, MoEF&CC issuéd Notification, dated August 2021 which mandated banning of
identified Single Use Plastic (SUP) iterns and prescribed minimurmn thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Ruies, import, stocking, distribution, 2016 (as amended),
“The manufacture, sale and nse of following single use plzstic (SUP), including pelystyrens and
expanded polystyrene, commodities shall be prohibited with effecy from the st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for bal'oons, plastic Jags, candy sticks, ice-cream sticks,

polystvrene [Thermocol] for decoration. 2
2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays. wrappiﬁg or packing films

around sweet boxes, invitation cards, and cigercie packets, plastic or PVC banners less than 100

micron, stirrers, and

And whereas, DPCC has also issued Public Notices regulerly in this regard to create awareness for
compliance.

And whereas a public complaint was received against vour unit being engaged in prohibited Single Use
Plastic activity.

And whereas, M/s owner/occupier was inspected & a‘r the team: of DPCC officials on 30.04.2024 and found
locked/did not open the gate and as whereasnotice ot inspection to ha scheduled on 01.05.2024 was
pasted on main gate of your unit, vide which you were directed to remain present in person (or depute

your rapresentative) on 01.05.2024 between 10 arm @ 5 pm atsald premiseste faciitate detziled
inspection and flinctioning your industrizlunit.

And wnerezss, M/s Owner /Occupier A-167, A-Binck, DSIDU Narela in
‘again inspected by the team of DPCC officials on 01.05.2024 and unit fol

.m’,:

And whereas, the addressee unit was oparating without Consent frem DP
i MWM,JH response to Notice for inspection pasted on 30.04.2024, ye
 peither submittea reply within stipulated time nor faciitatad Insnecti

 And whereas, your case was taken up by the Competf»nt Aushority in Del
: aﬂﬂmhﬂsmnﬂlcm for Closure u/s 31 (2) of the Alr (Preventle
2 Lk mﬁ,;{asamnﬂedto dm :


DOCUMENT- II


: e concerned authori

ity in DSHDC shall disconnect the water supply connection of disconnect
/ROWer supply of the said unit with mmnd zte effect.
concerned auth ority in WMICD shall cancel the permission /license (if any) for the operation of

‘ “kabie for penal action under the provision of said Acts in case of violation of above said
i with i lmmecsatp effact,

¥ District Magistrate (North District), Alipur, Delni 110036~ with request to direct the concerned

6.

officer to ensure effective closura of unit.

The Sub-Divisional Magistrate {Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
to ensure effective closure of the addressez unit with immediate effect & send the compliance
report within 15 days of issuance of these directions.

The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-
110003i- with reguest fo disconnect water supply connecticn to the addressee unit with
immediate effect & send the compliance report within 15 days of issuznce of these directions.
The General manzger {Commercial; Teta power Delhi Distribution Limited, Grid Sub Station

Building, Hudson lane, Kingsway Camp, Delhi-110009 with request to disconnect the

electricity/pewer supply of the addressee unit with immediate effect &send the compliance
report within 15 days of issuance of these directicns

.. The Deputy Commissioner (FL) (Morth), Factory Licensing Department, Municipal Corporauon of

Delhi, 14th Floer, Civic Centre, Minto Road, Delhi-110002- w:th request‘ to
‘permission/ license for the operation of the addressee unit (if _

send the compliance report within 15 days of issuance of th
Master File, CMC-V, DPCC.
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Subject: Direction for Closure /s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area,
under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And vjrhereas, it is mandatory provision under section 21/22 of the Air (Prevention & Contiol of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution control area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.SR 320 (E) dated March
27,2016; and

And .whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of
ntified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
omJuly 01, 2022; and

s, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with effect from the st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.
Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
und sweet boxes, invitation cards, and cigaretie packets, plastic or PVC banners less than 100
micron, stirrers, and

A
Qd whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for

And whereas a public complaint was received against your unit being engaged in prohibited Single Use
Plastic activity.

And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 30.04.2024 and
found locked/did not open the gate and as whereas notice for inspection to be scheduled on 01.05.2024
was pasted on main gate of your unit, vide which you were directed to remain present in person (or
depute your representative) on 01.05.2024 between 10 am to 6 pm at said premises to facilitate
detailed inspection and functioning your industrial unit .

And whereas, M/s owner/occupierH-1383, H-Block, DSIIDC Narela Industrial Area Delhi-110040was
againinspected by the team of DPCC officials on 01.05.2024 and unit found locked/did not open the
gate.

And whereas, the addressee unit was operating with Consent from DPCC;.fgj:"Eﬁg«_&@ﬁiﬂfyﬁdﬂ\ﬂ{g.o'fzfpiastic«
processed goods as per OCM MS record of DPCC. : y
And whereas, in response to Notice for inspection pasted on 30.04.2024
neither submitted reply within stipulated time nor facilitated inspection

And whereas, your case was taken up by the Competent Authority in:
decided to issue Directions for Closure /s 31 (A) of the Air (Pre
,as amended to date. i

30
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1at the concerned Sub-
ediate effect.
» That the concerned authori

Divisional Magistrate shall ensure effective closure of the said unit with

ty in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the
tricity/power supply of the said unit with immediate effect.

3 mat%t'he concerned authority in DSIIDC shall disconnect the water supply connection of disconnect
the electricity/power supply of the said unit with immediate effect.

6. That the concerned authority in MCD shall cancel the permission /license (if any) for the operation of

- '&purshall be liable for penal action under the provision of said Acts in case of violation of above said
i ,_'M;e said unit with immediate effect.

i, - This is being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee.

Lo,

- M/s Owner/Occupier
H~1383, H-Block,
DSIIDC Narela Industrial Area Delhi-110040

-

~ Copy for necessary compliance to:

S | < District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned !
£y i officer to ensure effective closure of unit.

"".-." 2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request

ee, to ensure effective closure of the addressee unit with immediate effect & send the compliance
report within 15 days of issuance of these directions.

3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-
110001- with request to disconnect water supply connection to the addressee unit with
immediate effect & send the compliance report within 15 days of issuance of these directions.

4. The General manager (Commercial) Tata power Delhi Distribution Limited, Grid Sub'Statio_nf i
Building, Hudson Lane, Kingsway Camp, Delhi-110009 with request to disconnect the
electricity/power supply of the addressee unit with immediate cgﬁlfét:t &send the »}:;ami::lhmce
report within 15 days of issuance of these directtq_n_s R : R y

5. The Deputy Commissioner (FL) (North), Factory Licensing 0
Delhi, 14th Floor, Civic Centre, Minto Road, |
permission/ license for the operation of the adc
send the compliance report within 15 days of isst

6. Master File, CMC-V, DPCC.

T
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Subject: Direction for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area,
under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution control area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27, 2016; and

And whereas, MOEF&CC issued Notification, dated August 2021 which mandated banning of

identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
‘W he manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration. :

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
micron, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance.

And whereas a public complaint was received against your unit being engaged in prohibited Single Use
Plastic activity.

And whereas, M/s owner/occupigr was inspected by the team of DPCC officials on 30.04.2024 and
found locked/did not open the gate and as whereas notice for inspection to be scheduled on 01.05.2024
was pasted on main gate of your unit, vide which you were directed to remain present in person (or

- depute your representative) on 01.05.2024 between 10 am to 6 pm at said premises to facilitate

detailed inspection and functioning your industrial un't . L

 And whereas, M/s cwner/occupieriH-1446, H-Biock, DSIIDC Narela indi

‘again inspected by the team of DPCC officials on 01 05.2024 zpd unit fo
gate.

And whereas, the addressee unit was operating with Consent from DPCC
~ Dalas per OCMMS record of DPCC.
~ And whereas, in response to Notice for inspection pasted on

32
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; concerned Sub-Divisional Magistrate shall ensure effective closure of the said unit with

the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the

; _j Power supply of the said unit with immediate effect. »

" ‘the concerned authority in DSIIDC shall disconnect the water supply connection of disconnect
Ctricity/power supply of the said unit with immediate effect.

- t the concerned authority in MCD shall cancel the permission /license (if any) for the operation of

wshall be liable for penal action under the provision of said Acts in case of violation of above said
- the said unit with immediate effect.

m‘“ being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee.

rT :o'

~ M/s Owner/Occupier
- H-1446, H-Block,
- DSIIDC Narela Industrial Area Delhi-110040

-

—_

_ Copy for necessary compliance to:

\ /’ﬁrict Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned’ ' .
‘ officer to ensure effective closure of unit. :
l!f o) 2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request

o to ensure effective closure of the addressee unit with immediate effect & send the compliance

B - : report within 15 days of issuance of these directions.

110001- with request to disconnect water supply connection to the addressee unit with
immediate effect & send the compliance report within 15 days of issuance of these directions.

4. The General manager (Commercial) Tata power Delhi Distribution Limited, Grid Sub Station
Building, Hudson Lane, Kingsway Camp, Delhi-110009 with request to disconnect the
electricity/power supply of the addressee unit with immediate effect &send the compliance
report within 15 days of issuance of these direction P B ;

5. The Deputy Commissioner (FL) (North), Factory Licensing Department, I B tion of
Delhi, 14th Floor, Civic Centre, =
permission/ license for the operation

" send the compliance report within 1

Master File, CMC-V, DPCC.

Ly 3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi+ * 1Y -
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D, .P, ,C,_ _C, DEPARTI:/E.HI POLLUTION CONTROL COMMITTEE I ;
NT OF ENVIRONMENT,(GOVT. OF NCT OF DELHI) | -.\' LiFE

4
) i 7
First Floor, E-Block, Vikas Bhawan-II, b,/ Lifestyle For
Up{)ﬁr _ltaela Ro;d, Civil Lines, Delhi-110054 d Enn n?nantJ
181t us at : http://dpce.delhigovt.nic.in e
F.No DPCC/CMCV/Complaint/2024/ 3 e 259 Date: 27 (65 ] 201\

Subject: 1;.':}irec:tion for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1 read along with PWM Rules as amended to date.

:’;ﬂg whe;)eas, t:he whole Uniop Territory of Delhi has been declared as an Air Pollution Control area,

nder sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide

notification no. GSR 106(E) dated 20.02.1987.

;Lnd \threas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
ollution) A_ct, 19§1 that no person without the previous consent of the DPCC shall establish or

operate any industrial plant in air pollution control area.

And rwhereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the

Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27,2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of

identified Single Use Plastic (SUP) items and prescribed minirnumn thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and .
expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.
2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films

around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
micron, stirrers, and

And wherses, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance.

And whereas a public complaint was receivad against your unit heing engaged in prohibited Single Use
Plastic activity.

And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 30.04.2024 and
found locked/did not open the gate and as whereas notice for inspection to be scheduled on 01.05.2024
was pasted on main gate of youf”unit, vide which you were directed to rema_in present in person (or
depute your representative) on 01.05.2024 between 10 am to 6 pm at said premises to facilitate
detailed inspection and functioning your industrial unit .

And whereas, M/s owner/occupiert-1262, H-Block, DSIDC Narela Industrial Area Delhi-110040 was
again inspected by the team of DPCC officials on 01.05.2024 and unit found locked/did not open
gate.

And whereas, the addressee unit was operating with Consent from DPC
carry bagas per OCMMS record of DPCC.
And whereas, in response to Notice for inspection pasted on 30.04.202
neither submitted reply within stipulated time nor facilitated lnspect(i

And whereas, your case was taken up by the Competent Authorit
and decided to issue Directions for Closure u/s 31 (A) of th
1981, as amended to date.

Now thetEfome*the:Compe;entrAuthoﬂw&in,; alhi P
 conferred upon it ws 31(A) of Air (Preve
\ereby issue the following
. That you (the addresse

-~ ctan colling. manufactt
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12:

erned Sub-Divisional Magistrate shall ensure effective closure of the said unit with

oncerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the
power supply of the said unit with immediate effect.

cerned authority in DSIIDC shall disconnect the water supply connection of disconnect
y/power supply of the said unit with immediate effect.
e concerned authority in MCD shall cancel the permission /license (if any) for the operation of

nit with immediate effect.
eing issued as per the approval of the Competent Authority, Delhi Pollution Control Committee.

}" District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the concerned

officer to ensure effective closure of unit.

2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
to ensure effective closure of the addressee unit with immediate effect & send the compliance

‘report within 15 days of issuance of these directions. ; i

The General manager- 1, N—36 DSIIDC, Bombav ll.ife

lmmedlate effect & send the compliance
The General manager (Commercial) Tata
~ Building, Hudson Lane, Kingsway Camyg
_ electncity/power supply of the addres

) utvCommnssnoner (FL) (North
4th’ Floor, Civic Centre, Mi
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— DELHI POLLUTION CONTROL COMMITTE|
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Subject: 1;)8irection for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Aet, '
1 read along with PWM Rales 2s amended to date.

Bt whereas, t}xe whole Union Territory of De'hi has been declared as an Air Pollution Control area,
und-er su.b section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And v.vhereas, it is mandatory provision under secrion 21/22 of he Air ( Prevention & Control of
Pollution) Act, 1981 that no person without the previcus consent of the DPCC shall establich or
operate any industrial plant in air pollution control area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06,2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27,2016; and

f\nd -whereas, MOEF&CC issued Notification, dated August 2021 which mandated banning of
identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with eflect
from July 01, 2022; and

-

And whereas, as per Rule 4(2) of PWM Ruies, inpori, stocking, distribution, 2016 (as amended),
“The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balioons, plastic flags, candy sticks, ice-cream sticks, J
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films

around sweet boxes, invitation cards, and cigaretfe packets, plastic or PVC banners less than 100

micron, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for .
compliance. '

And whereas a public complaint was received 2gainst your unit being engaged in prohibited Singie Use
Plastic activity.

And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 20.04.2024 and
found locked/did not open the gate and as whereas notice for inspection to be scheduled on 01.05.2024
was pasted on main gate of your unit, vide which you were directed to remain present in person {or
depute your representative) on 01.05.2024 between 10 am to 6 pm at said premises to facilitate
detailed inspection and functioning your industrial unit .

. - And whereas, M/s owner/occupierF-1785, F Blecck, DSIDC |
|4,  againinspected by the team of DPCC officials on 01.05.2024 and

i ’.‘.-And'ﬁﬁéréss,tMaddmssee unit was operating without Conse '
__u.-_'\,‘ AR ‘DPCC. .
© And whereas, in response to Notice for inspection pasted of
€ reply within stipulated time nor fecilitate

-

ther submitted

ir case was taken up by the Com
irections for Closure uﬁﬁ 1
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h| - 3.That the concerned Sub-Divisional Magistrate shall ensure effective closure of the said unit with
Fmﬂmdhte effect.

(wﬂhlt the concerned authority in Ta*a Power Delhi Distribution Limited (TPDDL) shall disconnect the

electricity/power supply of the said unit with immediate offect.

- 5.Thatthe concerned authority in DSIIDC shall disconnact the water supply connection of disconnect
- the electricity/power supply of the said unit with immediate effect.

6. That the concerned authority in MCD shall cancel the permission /license (if any) for the operation of

~ Youshall be liable for penal action under the provision of said Acts in case of violation of above said
i - the said unit with immediate effect.

% (4 This is being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee.

E =i,

E - M/s Owner/Occupier
i F-1785, F Block,
. DSIDC Narela Indl Area Delhi-110040

B Copy for necessary compliance to:

LL Astrict Magistrate (North District), Alipur, Delhi 110036~ with request to direct the concerned
[ officer to ensure effective closure of unit.
B 2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request

W to ensure effective closure of the addressee unit with immediate effect & send the compliance
e report within 15 days of issuance of these directions. e

3. The General manager- 1, N-36, DSIIDC, Bombay Life building,
110001- with request to disconnect water supp nn

. immediate effect & send the compliance report w
o 4. The General manager (Commercial) Tata power
R Building, Hudson Lane, Kingsway Camp,
' electricity/power supply of the addressee unit
report within 15 days of issuance of these directions

~ permission/ license for the operation of the
'send the compliance report within 15 days of is
‘6. Master File, CMC-V, DPCC.
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 And whereas, in response to Notice for inspection pasted on 30.04.202:
 neither submitted reply within stipulated time ner facilitated inspecti

F.No DPCC/CMCV/Complaint/2024/ 279 - 3G <

Subject: Direction for Cl(?sure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

Anc;i whereas, t_he whole Unio_n Territory of Delhi has been declared as an Air Pollution Control area,
under sub section (1) of section 19 of the Air (Prevention & Control of Pellution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1337.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1581 that no person without the previous consent of the DPCC shall estabiish or
operate any industrial plant in air pollution control area.

And }arhereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,
6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27, 2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of

identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with effect frora the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for ballcons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
micron, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance.

And Whereas a public complaint was received against your unit being engaged in prohibited Single Use
Plastic activity.

And whereas, M/s owner/occupier was inspecced by the team of DPCC officials on 30.04.2024 and
found locked/did not open the gate and as wherzas notice for inspection to be scheduled on 01.05.2024
was pasted on main gate of your unit, vide which you were directed to remain present in person (or
depute your representative) on 01.05.2024 between 10 am to 6 pm at said premises to facilitate
detailed inspection and functioning your industrial unit .

And whereas, M/s owner/occupierf-1714, F Block, DSIDC Narela Indl Are

DPCC.

Date: 3% [o5 |2024

38
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#liable for penal action under the provision of said Acts in case of violation of above sald

dl Area Delhi-110040

for necessary compliance 1o:

District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned

officer to ensure effective closure of unit.

‘2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request

) to ensure effective closure of the addressee unit with immediate effect & send the compliance
report within 15 days of issuance of these directions.

3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-
110001- with request to disconnect water supply connection to the addressee unit with
immediate effect & send the compliance report within 15 days of issuance of these directions.

- 4. The General manager (Commercial) Tata power Delhi Distribution Limited, Grid Sub Station

- Building, Hudson Lane, Kingswey Camp, Delhi-110009 with request to disconnect the

,' electricity/power supply of the addressee unit with immediate effect &send the compilance

" ;-H s - report within 15 days of issuance of these directions

) uﬁn The Deputy Commissioner (FL) (North), Factory Licensing Department, Munldpa]

*"ﬂ - Delhi, 14th Fioor, Civic Centre, Minto Road, 000: I

.l!n.r sl

_I .l

3 mmissionl license for the operation of the
Ui 'meml the compliance report within 15 days
”f 6. Master File, CMC-V, DPCC.

S
I,
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By Speed Post
F.No DPCC/CMCV/Complaint/2024/ 327, -33€ Date: ?"H"S; \ 2224

Subject: Direction for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area,
und'er su'b section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20,02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) A.ct, 193_31 that no person without ihe previous consent of the DPCC shall establish or
operate any industrial plant in air pollution contro! area.

And yvhereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Enyironmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27,2016; and

And whereas, MoEF&CC issued Notification, cated August 2021 which mandated banning of

identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and

‘And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended), |
|
expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022: “'J

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
_ polystyrene [Thermocol] for decoration.
2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
B mj\cmn, Stin'ersy and
g ‘And‘whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
I 5 ‘compliance.

e ‘And whereas a public complaint was received against vour unit being engagad in prohibited Single Use
'  Plastic activity. :
.—" ‘And whereas, M/s owner/occupier. was inspected by the team of DPCC officials on 30.04.2024 and
[ K ; _fqu‘n_g_:lulbf;ked/did not open the gate and as whereas notice for inspection to be scheduled 1.05.2024

. was pasted on main gate of your unit, vide which you were directed to remain present in perso (or
ute your representative) on 01.05.2024 between 10 am to 6 pm at said pre| f
detailed inspection and functioning your industrial unit .

M/s owner/occupier F-14S8, F Block, DSIIDC Narela indl Area De »_)J

response to Notice for inspection pasted on 30.04.2024, you (tt
thin stipulated time nor facilitated inspection of you

40



it 1 e-f:oncemed authority in DSIIDC shall disconnect the water supply connection of disconnect
| city/power supply of the said unit with immediate effect.
e concerned authority in MCD shall cancel the permission /license (if any) for the operation of

all be liable for penal action under the provision of said Acts in case of violation of above said
unit with immediate effect.

r)/Iiis‘trit‘:t Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned

, officer to ensure effective closure of unit.

. 2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
e to ensure effective closure of the addressee unit with immediate effect & send the compliance

report within 15 days of issuance of these directions.

3. The General manager- 1, N-36, DSIIDC, Bombay Life .bu'

3 110001- wnth request to d:sconnect water ¢ y cor

Building, Hudson Lane, Kingsway Camp, I
~ electricity/power supply of the addressee uni
. ra;portwnthinisdaysof issuance of these direci
S uﬁ“ ' The Deputy Commissioner (FL) (North), Facto
'_. - ~ Delhi, 14th Floor, Civic Centre, Minto R
. gl | hcense for the operation of th
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=L DELHI POLLUTION CONTROL COMMITTEE
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First Floor, E-Block, VikasBhawan-II, e~ LI FE
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F.No DPCC/CMCV/Complaint/2024/ 3225 - 531 Date: :2‘-’ri°5’ iz"’? Y

Subject: Direction for Cl(}s.ure u/e 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, t'he whole Union Territory of Delhi has h2:n declarad as an Air Pollution Control area,
und_e,r su‘b section (1) of section 19 of the Air (Prevention & Control of Poilution) Act, 1981 vide'
notification no. GSR 106(E) dated 20.02.1987.

And vyhcreas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air poliution contro! area.

And )Nhereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the

Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notificetion No. G.S.R 320 (E) dated March
27,2016; and

And ‘whercas, MoEF&CC issued Notification, dated August 2021 which mandated benning of
identified Single Use Plastic (SUP) tiems and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks, }r ‘
. polystyrene [Thermocol] for decoration. Al
' 2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigaretie packets, plastic or PVC banners less than 100

o micror, stirrers, and

And whereas, DPCC has also issued Public Notices regilarly in this regard to create awareness :
compliance.

And whereas a public complaint was received against your unit being engaged in
' Plastic activity. -

And whereas, M/s owner/occupier was inspected by the team of DPCC offici
found locked/did not open the gate and as whereas notice for inspection to be
Wajs::@a'stéd on main gate of your unit, vide which you were directed to ref
dgpme your representative) en 01.05.2024 between 10 am to & pm a
detailed inspection and functioning your industrial unit .

M/s owner/occupier £-1490, F Block, DsilDC Narelaindl
't’e‘am. of DPCC officials on 01.05.2024 and unit found loc e

42
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e concerned Sub-Divisional Magistrate shall ensure effective closure of the said unit with

te effect.

t the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the
ity/power supply of the said unit with immediate effect.

t the concerned authority in DSIDC shall disconnect the water supply connection of disconnect
lectr city/power supply of the said unit with immediate effect.
at the concerned authority in MCD shall cancel the permission /license (if any) for the operation of

hall be liable for penal action under the provision of said Acts in case of violation of above said

e said unit with immediate effect.
s is being issued as per the approval of the Competent Authority, Delhi pPollution Control Committee.

To,
l.

~ M/s Owner/Occupier

~ F-1490, F Block, DSIIDC,
~ Narelalnd! Area Delhi-110040

: . Copy for necessary compiiance to:
B el

District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned

# officer to ensure effective closure of unit. '

2. The Syb-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
to ensure effective closure of the addressee unit with immediate effect & send the ompliance
report within 15 days of issuance of these directions. 3 '

3. The General manager- 1, N-36, DSIIDC, Bombay

110001~ with request to disconnect water su

~ immediate effect & send the compliance report wit

4, General manager (Commercial) Tata power [




] G5 T — —

By Speed Post

DELHI POLLUTION CONTROL COMMITTE
E
DPCC DEPARTMENT OF ENVIRONMENT,(GOVT. OF NCT OF DELHI) 1

First Floor, E-Block, VikasBhawan-1II, %"" Li FE
@‘f‘"‘“ Upper BelaRoad, Civil Lines, Delhi-110054 J w Lifestyle For
L Visit us at : http://dpce.delhigovt.nic.in b i
F.No DPCC/CMCV/Complaint/2024/ 2\2 - 2 A4

Date: 2‘«]»[0,%”.\'7_92!4

Subject: Direction for Closure w/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, t.he whole Union Territory of Delhi has been declared as an Air Pollution Control area,
und'er sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any indusirial plant in air pollution contro! ares.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Piastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1985 vide Motification Ne. G.S.R 320 (E) dated March
27, 2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated -banning of

identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
“The manufacture, sale and use of tollowing single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prokibited with effect from the Ist July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,

polystyrene [Thermocol] for decoration. _

2. Plates, cups, glasses, cutlery such as forks, spoons, kaives, straw, teays, wrapping or packing films

around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100 -
‘micron, stirrers, and |

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance.

And whereas a pubiic complaint was received against your unit being engag
Plastic activity.

And whereas, M/s owner/occupigr was inspected by tha team of DPC

‘was pasted’ on main gate of your unit, vide whicn you were directed to
depute your representative) on 01.05.2024 between 10 am to 6 pm ¢
detailed inspection and functioning your industrial unit .

: And whereas, M/s ‘owner/occupierF-1489, F Block, DSIIDC Narela Ind
e ed by the team of DPCC officials on 01.05.2024 and unit fou

otice for inspecti
ply withi ulated time ol

ad
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' concerned Sub-Divisional Magistrate shall ensure effective closure of the said unit with
te effect.
the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the
Clectricity/power supply of the said unit with immediate effect. ]
That the concerned authority in DSHDC shall disconnect the water supply connection of disconnect
€ electricity/power supply o the said uni with immediate effect.
6. That the concerned authority in MCD shell cancel the permission /license (if any) for the operation of

Youishall be liable for penal action under the provision of said Acts in case of violation of above said
said unit with immediate effect.

lis is being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee.

e

~ M/s Owner/Occupier g
- F-1489, F Block, DS!IDC, '
~ NarelaIndl Area Delhi-110040

i
: ~ Copy for necessary compliance to:

o ?’l./‘Distrlct Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
g officer to ensure effective closure of unit.

2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
1 to ensure effective closure of the addressee unit with immediate effect & send the compliance
’ report within 15 days of issuance of these directions.
3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Dx
110001- with request to disconnect water supply connection to the addressee un

 immediate effect & send the compliance report within 15 days
4, The General manager (Commercial) Tata power Delhi Distri
B | Building, Hudson Llane, Kingsway Camp, Dell

- electricity/power supply of the addressee uni

- reportwithin 15 days of issuance of these directio
- 5. The Deputy Commissioner (FL) (North), Factory Lj

Delhi, 14th Floor, Civic Centre, Minto Road,
- permission/ license for the operation of the
 send the compliance report within 15 days of iss
Master File, CMC-V, DPCC.
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By Speed Post

—— DELHI POLLUTION CONTROL COMMITTEE
DPCC DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI)

. expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

~ was pasted on main gate of your unit, vide which you were directed to remain

" And whereas, M/s owner/occupierE-856, E Biock, DSIIDC Narelelndl Arez
~ inspected by the teamn of DPCC officials on 11.05.2024 and unit found lockea/di

First Floor, E-Block, VikasBhawan-II, % LIFE
Ras Upper BelaRoad, Civil Lines, Delni-110054 M Ereednmert
AT 4 Visit us at ; http://dpce.delhigovi.nic.in
F.No DPCC/CMCV/Complaint/2024/ 211 - XV Date: D.'-HDS'\ML\
Subject:

Direction for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1581 read along with PWM Rales as amended to date.

And whereas, the whole Union Territory of Delhi has been deciared as an Air Pollution Controi area,
under sub section (1) of section 19 of the Air (Pravention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision uade: scction 21/22 of the Air (Prevention & Conirol of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution control urea.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27, 2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of

identified Single Use Plastic (SUP) items and prescribed minimaia thickness of carry bag with effect |
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Ruies, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and

1. Ear buds with plastic sticks, plastic sticks for bailoons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
‘micron, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awarsness for
compliarce.

And whereas a public complaint was received zzaiast your unit being engaged in prohibii
Plastic activity.

And whereas, M/s owner/occupier was inspected by the team of DPCC officials
found locked/did not open the gate and as whereas notice for inspection to be

depute your representative) on 01.05.2024 between 10 2m to & pm at said )
detailed inspection and functioning your industrial unit .
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1€ concerned Sub-Divisional Magistrate shall ensure effective ciosure of the said unit with |
effect.

concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the

y/power supply of the said unit with immediate effect.

- the concerned authority in DSIIDC shall disconnect the water supply connection of disconnect
ricity/power supply of the said unit with immediate effect.

€ concerned authority in MCD shall cancel the permission /license (if any) for the operation of

all be liable for penal action under the provision of said Acts in case of violation of above said
unit with immediate effect.

being issued 2s per the approval of the Competent Authority, Delhi Pollution Control Committee.

/s Owner/Occupier
E Block, DSIIDC,
ela Indl Area Delhi-110040

y for necessary compliance to:
8 IMﬁct Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
- officer to ensure effective closure of unit.

' 2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
to ensure effective closure of the addressee unit with immediate effect & send the compliance

_ | report within 15 days of issuance of these directions.
l"' 3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-
R 110001- with request to disconnect water supply connection
e immediate effect & send the compliance report within 15 day.
b= 4. The General manager (Commercial) Tata power Delhi Dist
g Building, Hudson Lane, Kingsway Camp, Delhi-110009
WO iel]e_ctricitvf.p'owerr supply of the addressee unit with immed
K report within 15 days of issuance of these directions I
5. The Deputy Commissioner (FL} (North), Factory Licensi
'-,'“ D 14th Floor, Civic Centre, Minto Road, De
o 55§ ense for the operation of the addresse

20
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<H DELHI POLLUTION CONTROL COMMITTEE
_DPCC  DEPARTMENT OF ENVIRONMENT,(GOVT, OF NCT OF DELHI) e |
» First Floor, E-Block, VikoaBhawan-[1, ) I.if EJ
ﬁ ‘ Upper BelaRoad, Clvil Lines, Delhi-110054 AN -
: Visit us at; hitp://dpce.delhigovtnie NP Ll |, Y
: By Speed Post
L
- F:No DPCC/CMCV/Complaint/2024/ e 4~ & \ Date: ‘2’&_\65' 2024 !

Subject: Direction for Closure u/s 31(A) of the Alr (Prevention & Control of Pollution) Act,'
1981 read along with PWM Rules a5 nmended (o dute, e | "

And whereas, the whole Union Territory of Delhi has bean declared as an Afr “silution' Control area,

under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide,

notification no. GSR 106(E) dated 20.02.1987, .

- And whereas, it is mandatory provision under section 21/22 of the Alr (Preveition & Control of ¢
Pollution) Act, 1981 that no person without the previous consent of the DPCC «hall establish or.
operate any industrial plant in air pollution control arca. {
And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06,2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exere!se of the powers conferred wider section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.8,R 320 (E) dated March -
27, 2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated baniing of
identificd Single Use Plastic (SUP) itsms and preseribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and '
‘expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022: . !

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigaretle packets, plastic or PVC banners less than 100

~micron, stirrers, and

, And _whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance. , . : '

" q''"@,&An'-d"-l'm.'}’nereas a public complaint was received against your unit being engaged in prohibited Single Us'é |

 Plastic activity.

“was pasted on main gate of your unit, vide which you were directed to remaln presen
de ute your representative) on 01.05.2024 between 10 am to 6 pm at said premis
3 ,_,’,e’?d!l:n'sp'g‘ctlbn"a'nd functioning your industrial unit .

,A\lﬂﬁgq;nhemas, M/s owner/occupier E-855, E Block, DSHDC Narelalndl Area D
Ininspected by the team of DPCC officials on 01.05.2024 and unit found locked,

7
I
4

/di

 Notice for inspection pasted on 30.04.2024 , you |

bmitted reply within stipulatad time nor facilitated Inspection of y

ol

Ny =

R "

48
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R O stop selling, manufacture, storage of banned SUP items with immediate effect.
1at the concerned Sub-Divisional Magistrate shall ensure effective ciosure of the said unit with
ediate effect.
4. That the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the
Eapec ity/power supply of the said unit with immediate effect.
ey 1 1‘55"."i'|l_iat the concerned authority in DSIDC shall disconnect the water supply connection of disconnect
G ﬁ\e electricity/power supply of the said unit with immediate effect.
| 6. That the concerned authority in MCD shall cancel the permission /license (if any) for the operation of
Yzou shall be liabie for penal action under the provision of said Acts in case of violation of above said
the said unit with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee.

M/s Owner/Occupier
E-855, E Block, DSIIDC, -
Narela Indl Area Delhi-110040

Copy for necessary compliance to:

Mﬁd Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
officer to ensure effective closure of unit.

2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request

0 to ensure effective closure of the addressee unit with immediate effect & send the compliance

iy report within 15 days of issuance of these directions.
'T, 3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-
. t ; 110001- with request to disconnect water supply connection to the addressee unit with

immediate effect & send the compliance report within 15 d

4. The General manager (Commercial) Tata power
Building, Hudson Lane, Kingsway Camp, y
B, electricity/power supply of the add
i report within 15 days of issuance of th
i i 5. The Deputy Commissioner (FL) (North),
SR Delhi, 14th Floor, Civic Centre, Mint
: permission/ license for the operation
-send the compliance report within 15 d

6. Master File, CMC-V, DPCC.

C

d

22
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By Speed Post
_— DELHI POLLUTION CONTROL COMMITTEE
_BFce DEPARTMENT OF ENVIRONMENT.(GOVT. OF NC'T OF DELHD | oap- o assed
——— First Floor, E-Block, Vikas Bhawan-II, t s“’a LiFE
'@ Upper Bela Road, Civil Lines, Delhi-1 10054 7/ wrenvieror
Visit us at : hitpy/dpec.delhigovinic.in L St
F.No DPCC/CMCV/CompIaint/2024/ 293 -2

Date: D+ ips'ilo;lk

Subject: Direction for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area,
und_er su.b section (1) of section 19 of the Ajr (Preveition & Control of Pollution) Act, 1981 vide
notification no. GSR. 106(E) dated 20.02.1987.

And vyhereas, it is mandatory provision under secticn 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or operate
any industrial plant in air pollution control area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

g 0&625 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March 27,
16; and :

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of

f identified Single Use Plastic ( SUP) items and prescribed minimum thickness of carry bag with effect
| from July 01, 2022: and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended), "The
manufacture, sale and use of following single use plastic (SUP), including polystyrene and expanded
polystyrene, commodities shall be prohibited witn etiect from the Ist July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.
2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films

-around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100 |
micron, stirrers, and

; And whereas, DPCC has also issned Public Notices regularly in this regard to create awareness for
~ compliance.

‘And whereas a public complaint was received against your unit being engaged in prohibited Single Use
Plastic activity.

f
. ‘And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 30.04.2024 and found ; i :
~ locked/did not open the gate and as whereas notice for inspection to be scheduled on 01.05.2024 was |
- ‘pasted on main gate of your unit, vide which you were directed to remain present in pe‘r.ﬁsony(jbr‘d"e_pyt_e'z
e ‘ya_ur':representative) on 01.05.2024 between 10 am to 6 pm at said premises to facilitate detailed o
N sfihsp,e’cffbn,.and functioning your industrial unit.

‘Andwhereas, M/s Owner /Occupier E-840, E Block, DSIDC Narela Industrial Area, De
nspected by the team of DPCC officials on 01.05.2024 and unit found locked/did

in response to Notice for inspection pasted on 30.04.2024, you
fybmm reply within stipulated time nor facilitated inspection of yo

23
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o

the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the
Lity/power supply of the said unit with immediate effect.

hat the concerned authority in DSIDC shall disconnect the water supply connection of disconnect
. heelec /power supply of the said unit with immediate effect. i

- B.That the concerned authority in MCD shail cancel the permission /license (if any) for the operation of

You shall be liable for penal action under the provision of said Acts in case of violation of above said
@ sald unit with immediate effect.

his s being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee,

il

: '.'Mﬂ.‘l-wner /Occupier
~ E-840, E Block,
DSIIDC Narela Industrial Area, Delhi-110040

Copy for necessary compliance to:

+ District Magistrate (North District), Alipur, Delhi 110036-
officer to ensure effective closure of unit.

S 2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request to
ensure effective closure of the addressee unit with immediate effect & send the compliance
report within 15 days of issuance of these directions.
3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-
e 110001- with request to disconnect water supply connection to the addressee unit with
' immediate effect & send the compliance report within 1 days of issuan '
4. The General manager (Commercial) Tata power Delhi
Building, Hudson Lane, Kingsway Camp, D
electricity/power supply of the addressee unit |
report within 15 days of issuance of these direct
5. The Deputy Commissioner (FL) (North), Factory
Mo Delhi, 14th Floor, Civic Centre, Minto Road, Del
0N license for the operation of the addressee u
- compliance report within 15 days of issuance of t
6. MasterFile, CMC-V, DPCC. |

)
T i L
)

with request to direct the concerned

24
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I{:q‘ By Speed Post
. b P e DELHI POLLUTION CONTROL C
r OMMITTEE

brce DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) | L FE
4 First Floor, E-Block, VikasBhawan-II, \ l
i e Upper BelaRoad, Civil Lines, Delhi-110054 \ﬂ il
Visit us at : http://dpec. delhwovt nic.in L————— ———

F.No DPCC/CMCV/Complaint/2024/ 2 == Date: ?*139‘1"3“

Subject: Direction for Closure u/s 31(A) of the Air %Preventlon & Control of Pollutlon) Act,
1981 read along with PWM Rules as amended to date,

____ And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Contro! area,
~ under sub ‘section (1) of section 19 of the' Air (Prevention & Conteal of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of

\ Pollution) Act, 1981 that ro person without the previous consent of the DPCC shall establish’ or

oOperate any industrial plant in air poliution contol area.
And whereas, the Ministry of Environment. Fores: & Climate Change dated 24.06.2022 notified the

" Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred undér section 3,

x 6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
1 - 27,2016; and [
i And whereas, MOEF&CC issued Notification, dated August 2021 which mandated banning of

3 identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effeot
L from July 01, 2022; and

i ‘And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
ik "The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
e expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

; 1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
=, polystyrene [Thermocol] for decoration.
b 2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films J
around sweet boxes, invitation cards and cigarette packets, plastic or PVC banners less than 100
- micron, stitrers, and T L

. And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
‘compliance.

- ‘And whereas a public complaint was reccived against your unit being engaged In prohibited Single Use
~ Plasticactivity.

B And whereas, M/s owner/occupier was inspacted by trie teain of DPCC officials on 30.04.2024 and found
Jocked/did not open the gate and as whereas notice for inspection to be scheduled on 01.05.2024 was
- pasted on main gate of your urit, vide which you w=ra directed to remain present in person (or depute
~ your representative) on 01.05.2024 between 10 am to 6 pm atsaid premisesto facilitate detailed w'l
inspectiﬂn,.and functioning your industrial unit.

'hnd whereas, Owner /Occupier C-555, C-Block, DSIEC Narela Industrial Area Del
/ m of DPCC off' cials on 01 05 2024 and unit found Iocked/drd

25
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- 5.That the concerned authority in DSIIDC shall disconnect the water supply connection of disconneet
- the electricity/power supply of the said unit with immediate effect. =
- 6. That the concerned authority in MCD shall cancel the permission /license (if any) for the operation of

You shall be liable for penal action under the provision of said Acts in case of violation of above said
the said unit with immediate effect.

This Is being issued as per the approval of the Corpetent Authority, Delhi Pollution Control Committes,

To,

M/s Owner /Occupier
S C-565, C-Block, DSIIDC
. Narela Industrial Area Delhi-110040

it Copy for necessary compliance to:

[ 1. District Magistrate (North District), Alipur, Celhi 110036- with request to direct the concerned
gt- officer to ensure effective closure of unit,

T~ The Sub-Divisiona! Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
i i to ensure effective closure of the addressee unit with immediate effect & send the compliance
i report within 15 days of issuance of these directions.

- 3. The General manager- 1, N-36, D3/!DC, Bombay Life buildi

ng, Connaught Circus, new Delhi-
110001~ with request to disconnect water supply connection to the addressee unit with
immediate effect & send the compliance report within 15 da 's of issuance of these direc
4. The General manager (Commercial) Tata power Delhj | r
Building, Hudson Lane, Kingsway Camp, C
electricity/power supply of the addressee u
report within 15 days of issuance of these dj
5. The Deputy Commissicner (FL) (North), Fact
S Delhi, 14th Floor, Civic Centre, Minic
permission/ license for the operatios of (h 3
B o ~ send the compliance repert within 15 days of is
i m Mester File, CMC-V, DPCC.

26
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—— DELHI POLLUTION CONTROL CO
MMITTEE
D"' "'P""c' -‘c DEPARTMENT OF ENVIRONMENT,(GOVT. OF NCT OF DELHI)

r L]

| " v
= First Floor, E-Block, VikesShawan-It, [g‘/" LIFE

IS 4}

|

L

Upper BelaRoad, Civi! Linss, Delki-110054 Lifestyle For
Visit us at : htp: /dpce dethiso vnicin Lo

F.No DPCC/C al -\'= !
/CMCV/Complaint/2024/ | 1 =0 Date:‘)ﬂu{'?_o‘?l-{

Subject: Direction for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, the whole Union Territory of Delhi has beer declared as an Air Pollution Control area,
und_er su‘b section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
nouf:cahon no. GSR 106(E) dated 20.02.1987.

And v_vhereas, it is mandatory provision under section 21/22 of the Air (Preventicn & Control of
Pollution) Act, 1921 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in zir pollution control area,

And }Nhereas, the Minisiry of Environment. Tocest & Climate Change dated 24.06.2022 notified the
Plastic Waste Manzgement (PWM) Rules, 2015 ia 2xarcise of the powers conferred vnder section 3,
6 & 25 of Environmental {Protection) Act, 1536 viae Notificavion No, G.S.R 320 (E) datec Miarch
27,2016; and

And whereas, MoEF&CC issued Notification, cated August 2021 which mandated banuing of
identified Single Use Plastic (SUP) items and presoribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shail be prohibited with effect from the st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for belloons, piastic flags, candy sticks, ice-cream siicks,
polystyrene [Thermocol] for decoration, .
2. Plates, cups, glasses, cutlery such as forks, spoons. iknives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigaretie paclets, plastic or PVC banners less than 100
micron, stirrers, and
E And whereas, DPCC has also issced Public Notices regulerly in this regard to: create awareness for |
pmpliance. -

[ A ) '\Mnd whereas a public complaint was received against your unit being engaged in prohibited Single Use !
B \\X\ Plastic activity. i\
- % Vgt - |
And whereas, M/s owner/occupier was inspected by the team of DPCC officizls on 30.04.2024 and found

locked/did not open the gate ana as whereasnotice for inspecticn to be scheduled on 01.05.2024 was !

‘pasted on main gate of your unit, vice which you were airected to remain presentin person (or depute
your representative) on 01.05.2024 hetween 10 zm %o & pm atsaid premisesto facilitate detailed

inspection and functioning your industrialunit.

And whereas, M/s Owner /Occupier A-37, A-BI0CK, DSHDC arela Industrial Area DBI
inspected by the team of DPCC officials on 01.05.2024 and unit found locked/did not.
&l

-Kﬁdf-Wheté;s,‘the addressee unit was oparating without Consent fram DPCCas pe
Lo _

,“ﬁgliwﬁeneaa:;in response to Notice for inspection pasted on 20.04.2024, you (thi
" neither submitted reply within stipulated time nor fecllizated inspection of your

b

ereas, your case was taken up by the Compezent Authority in Belhi ol

+ i Dalhi Polittion

27
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concerned authority in DSIDC shall discornect the mmmafmm
ty/power supply of the said unit with immediate effect. '
_mmeaammﬁmnmmm@m'mmmnmmm%rmmm <

liable for penal action under the provisica of said Acts in case of violation 0! aboveslid
with immedizte effect. SE.
g issued as per the approval of the Competent Authority, Delhi Pollution Control Committee.

/Occupier
lock, DSHDC
wdustrial Area

[or necessary coimpliance to:

District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
& officer to ensure effective ciosure of unit. '

‘_ ;@ The Sub-Divisional Magistrate (Narela) M.P.C.C Ruiiding, Naya Bans, Delhi 110082 with request
i ,r( to ensure effective cicsure of the addressee unit with immediate effect & send the compliance

~ report within 15 days of issuance of these directions.
The General marager- 1, N-2€, CSUDC, Bombay Life building, Connaught Circus, new Celhi-
~ 110001- with request io disconnect water supply connection to the addressee unit with
%‘\ . immediate effect & send the compiiance report within 15 days of issuance of these directions.
h’he General manager {Commercial) Tata pewer Dethi Distribution Limited, Grid Sub Station
Buiidlng, Hudson Llane, Kingswey Cemp, De'hi-110002 with request to disconnect the
,ctric‘itv/power supply of the addressee unit with immediate effect &send the commﬁance

: jithin 15 days of issuance of these directions _
Yy Commissioner (FL) (North) Factory Li;:eng |
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DELHI POLLUTION CONTROL C :
| CION OMMITTEE
DPCC DEPARTMENT OF ENVIRONMENT,(GOVT. OF NCT OF DELHI)

First Floor, E-Block i@ [ “" il |
% ock, Vikas Bliawan-I1, o
= Uppf:-r _Be]a Road, Civil Lines, Delhi-110054 \\’ ITIEE
Vis : ! | . 8%
1t us at : http://dpcc.delhigovt.nic.in AL
F.No DPCC/CMCV/Complaint/2024/ RZ3 - A 29

Date: D Ho § 2224

Subject: Direction for 'C]c.asure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

An:li whereas, the whole Union Territory of Dethi has been declared as an Air Pollution Control area,

under sub scction (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide

notification no. GSR 106(E) dated 20.02.1987.

.And Whereas, it is mandatory provision under sectior 21/22 of the Air (Prevention & Control of

-Pollu.:non) A_&ct, 1981.tha‘t no person without the previous concent of the DPCC shall establish or operate

any industrial plant in air pollution control area.

And -yvhereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the

Plastic Waste Management (PWM) Rules, 2016, in excrcise of the powers conferred under section 3,

g 6915625 og Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March 27,
;an

{%.nd .wher_efis, MOEF&CC issued Notification, dated August 2021 which mandated banning of .

identified Single Use Plastic (SUP) items and presc:ibed minimum thickness of carry bag with effect

from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, impoart, stocking, distribution, 2016 (as amended), "The
manufacture, sale and use of following single use piastic (SUP), including polystyrene and expanded
polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons. knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
micron, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance.

And whereas a publiic complaint was received against your unit being engaged in prohibited Single Use
Plastic activity. ; |

And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 30.04.2024 and found
locked/did not open the gate and as whereas notice for inspection to be scheduled on 01.05.2024 was
pasted on main gate of your unit, vide which you were directed to remain present in person (or depute |
your representative) on 01.05.2024 between 10 am to 6 pm at said premises to facilitate detailed ;
inspection and functioning your industrial unit. S ! Pyt~ i

AN _w;i{é[eas,‘M/s Owner /Occupier E-649, E Block, DSIDC Narela Industrial Area,
inspected by the team of DPCC officials on 01.05.2024 and unit found lecked

g Mdf-wtieneas,.’the..add_res‘se"e unit was operating with Consent frdm DPCC f
* processed goods without plastic carty bags from DPCC as per OCMMS recol

/hereas, in response to Notice for inspection pasied on 30.04.2024 /
T sul ymitted reply within stipulated time no: fzcilitated inspaction of
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o7k

e concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the
ity/power supply of the said unit with immediate effect. !
‘concerned authority in DSIIDC shall disconnect the water supply connection of disconnect ”
ty/power supply of the said unit with immediate effect. <
he concerned authority in MCD shali cancel the permission /license (if any) for the operation of

be liable for penal action under the provision of said Acts in case of violation of above said
‘unit with immediate effect.
2ing issued as per the approval of the Competent Authority, Delhi Pollution Control Committee.

er /Occupier

py for necessary compliance to: -

_AT District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
"~ officer to ensure effective closure of unit.
2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request to
ensure effective closure of the addressee unit with immediate effect & send the compliance
~ report within 15 days of issuance of these directions.
3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-
~ 110001- with request to disconnect water supply connection to the addressee unit with
1 lmmediate effect & send the compliance report within 15 days of issuance of these dlrect]qns.

puty Commissioner (FLj (North), Facto
14th Floor, Civic Centre, Minto Road, De
e for the operation of the addressee ur
wce report within 15 days of issuance of th
-File, CMC-V, DPCC.
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_ , OL COMMITTEE
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Subject: Directi
ubject lg;;-ectlon for Cl9sure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
read along with PWM Rules as amended to date.

i;:ewhe;cas, the whole Uniop Territory of Dethi has been declared as an Air Pollution Control area,
or sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.
Qn;;l Whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
oflution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution contro! arca.
And yvhcreas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27, 2016; and

And .where_as, MoEF&CC issued Notification, dated August 2021 which mandated banning of
identified Single Use Plastic (SUP) items and prescribed minimum thickness OF carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic fiags, candy sticks, ice-cream sticks,

polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films

around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
| : micron, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for |
compliance. .

i o, - ‘And whereas a public complaint was received against your unit being engaged in prohibited Single Use o
el Plastic activity.

.} Al £ And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 30.04.2024 and found i
- locked/did not open the gate and as whereasnotice for inspection to be scheduled on 01.05.2024 was o
BT ‘pasted on main gate of your unit, vide which you were directed to remain present in person (or depute
5F your representative) on 01.05.2024 between 10 am tc 6 pm atsaid premisesto facilitate detailed
F inspection and functioning your industrialunit.

And whereas, M/s Owner /Occupier A-67, A-lock, DSHIDC Narela Industrial Area Delh

' Andwhereas, in response to Notice for inspection pasted on 30.04.2024, you (t
"~ neither submitted reply within stipulated time nor facilitated inspection of you

b And whereas, your case was taken up by the Competent Authority in Delhi Po
~ and decided to issue Directions for Closure u/s 31 (A) of the Air {Prevention &
1, as amended to date.

™ w4 el

- 1981, as:
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5. That the concern

=) electricity/power supply of the said unit with imraediate effect.
6. That the concerned

T e iolati .
FAS You shall be liabie fo: penal action under the provision of seid Acts in case of violation of above said
~the said unit with immediate effect.

1] o . b . - . .
5 This is being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee,

180

ed authority in DSIIDC shall disconnect the water supply connection of disconnect

authority in MCD shall cance! thie permission /license (if any) for the operaticn of

- /s Owner /Occupier

- Copy for necessary compliance to:

- A-67, A-Block,

T" DSIIDC Narela Industrial Area q
~ Delhi-110040

¢ //

T\

,,Atrict Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned

6. Master File, CMC-V, DPCC.

officer to ensure effective closure of unit.
The Sub-Divisional Magistrate (Nareia) M.P.C.C Building, Naya Bans, Delhi 110082 with request

to ensure effective closure of the addressee unit with immediate effect & send the compliance

report within 15 days o1 issuance of these directions.

The General manager- 1, N-36, DSIIDC, Bombav Life building, Connaught Circus, new Delhi-
110001- with request to disconnect water supply connection to the addressee unit with
immediate effect & send the compliarice report within 15 days of issuance of these directions.

The General manager (Commercial) Tata power Dalhi Distribution Limited, Grid Sub Station
Buiiding, Hudson Lane, Kingswzy Camp, Delhi-110009 with request to disconnect the
electricity/power supply of the acdressee unit with immediate effect &send the compliance 2
report within 15 days of issuance of these directions '

The Deputy Commissioner (FL) (North), Factory Licensing
Deihi, 14th Floor, Civic Centre, Minto Road, Delhi-1
permission/ license for the operation of the addresse
send the compliance report within 15 days of issuance oft

AL
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=l DELHI POLLUTION CONTROL COMMITTEE
h
DPCC DEPARTMENT OF ENVIRONMENT.(GOVT OFNCT OF DELHD [ oyp g spp-
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F.No DPCC/CMCVl/CompIaint/zOZil/ 290 -79G Date: QoS | 222y

; P o '
Subject: Dlreq_tmn for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Ruics as amended to date.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area,
under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 198] vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that ro person without the previous conseni of the DPCC shall estabiish or operate
any industrial plant in air pollution control ares.
And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March 27,
2016; and

Ang whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of

ntified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
rom July 01, 2022; and

Ny eras, as per Rule 4(2) of PWM Rules. import, stocking, distribution, 2016 (as amended), "The
ENTe, sale and use of following single use plastic (SUD), including polystyrene and expanded
polystyrene, commodities shail be prohibited with ef¥act from the | et July, 2022:

§

.
A

" “\, 1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
Vil “ polystyrene [Thermocol] for decoration.
: 2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films

‘pund sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
A~ A\ @hicron, stirrers, and

-

4
N\ And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance.

gmd whereas a public complaint was received agzinst vour unit being engaged in preﬁibiteis’licsingf’e-ﬁg_se_,:
7" Plastic activity.

And whereas, M/s owner/occupier was inspected by the team of DPCC officials on
locked/did not open the gate and as whereas notice for inspection to be scheduiec
pasted on main gate of your unit, vide which you were directed to rernain present in g
~ your .re;iresentative) on 01.05.2024 between 10 am to 6 pr at said premises

inspection and functioning your industrial unit.

| TA’nd wheréas, M/s Owner /Occupier E-839, £ Blozk, DSIDC Narela Industrial Area elh
- inspected by the team of DPCC officials on 01 05.2024 ane unit found Incked/dicﬁ

lastic crockeries from DPCC as per OCMMS record of DPCC.

, inresponse to Notice for inspaction gasted ¢ 30.04.2024, you (i
mitted reply within stipulated time nor facilitated inspection of yo
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A

e concerned authorityin DSIIOC shall disconnect the water supply connection of Scofinecy |
‘ Hﬂwﬂ’@mrsupply of the said unit with immediate effect. ' AR
't the concerned authority in MCD shell cancel the permission /license (if any) for the operation of

I'be liable for penal action under the provision of seid Acts in case of violation of abcve said
unit with immediate effect.

~% District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
officer to ensure effective closure of unit. ' 1
2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with requestto ‘¢
. ensure effective closure of the addressee unit with immediate effect & send the compliance
report within 15 days of issuance of these directions. 2 '
3. The General manager- 1, N-36, DS!IIDC, Bombay Life building, Connaught Circus, new Delhi-
“I- © 110001- with request to disconnect water supply connection to the addressee unit with "+ Y
immediate effect & send the compliance report within 15 days of issuance of these directions.
The General manager (Commercial) Tata power Delhi Distribution Limited, Grid Sub Station
Building, Hudson Lane, Kingsway Camp, Delhi-110009 with request to disconnect the £
electricity/power supply of the addressee unit with immediate effect &send the compliance ¥
‘report within 15 days of issuance of these directions (b
5. The Deputy Commissioner (FL) (North), Factory Licensing Departm
- Delhi, 14th Floor, Civic Centre, Minto Road, Delhi-110002- with reque
license for the operation of the addressee unit (if any) with imme.
- compliance report within 15 days of issuance of these directions.
6. Master File, CMC-V, DPCC, o'l
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: Upprgr_Bela Road, Civil Lines, Delhi-110054 % Lifestyle For
: Visit us at - Mmm = %ﬁ
—o R :
By Speed Post

| F.No DPCC/CMCV/Complaint/2024/ 2A+6-2272 Date: 7| es\lb;lla

Subject: Direction fqr Cl?snrc_ u/s 31(A) of the Air (Frevention & Control of Pollution) Act,
1981 read along with PWM Rules 20 emended fo date.

And whgreas, t‘hc whole Unio_n Territory of Dethi has been declared as an Air Pollution Control area,
; unc!er su_b section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide

I vr_l_onﬁcatxon 10, GSR 106(E) dated 20.02.1 987.
: And \Trherea_s,‘ 1t is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or

- Operale any industrial plant in air pollution control area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the

Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No, G.S.R 320 (E) dated March
27,2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of

identified Single Use Plastic (SUP) items and nrescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
[ "The manufacture, sale and use of following single usc plastic (SUP), including polystyrene and
expanded polystyrene, commaedities shall be prohibited with effect from the 1st July, 2022:

B 1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
.\ polystyrene [Thermocol] for decoration.
1

. Plates, cups, glasses, cutlery such as forks, spoons, kuives, straw, trays, wrapping or packing films
-around sweet boxes, invitation cards, and cigarette packets, plastic or PVCC banners iess than 100

micron, stirrers, and |
E _. And whereas, DPCC has also issued Public Notices reguiarly in this regard to create awareness for ;
‘compliance. |
| s ' ,
'I".- ~ And whereas a public complaint was received against your unit being engaged in prohfﬁ“ited%g_qglg Use |

Plastic activity.

“And whereas, M/s owner/occupier was inspected by the team of DPCC officials on :
2 ‘~jogkedydid not open the gite and as whereas notice for inspection to be
TG 5,2024 was pasted on main gate of your unit, vide which you were directed to ren
o fpgrs depute your representative) on 01.05.2024 between 10 am to 6 pm at
"-Er_.:?‘féﬁ itate detailed inspection and functioning your industrial unit .

[R5
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P

Stop selling, Manufacture, storage of banned sup items with immediate effect.
atthe concerneg Sub-Divisiona] Magistrate shall ensure effective closure of the said unit with
iate effect.

T itfhe Concerned authority ;

I
You shall be fiapje for penal action under the

Provision of said Acts in case of violation of above said
’ - the said unit with immediate effect.

- 'Misisbeing issued as Per the approval of the Competent Authority, Delhi Pollution Control Committee.

- . | M/s Owner/Occupier
' E-646, E Block,
DSIIDC Narela Industrial Area, Delhi-

110040 '
Copy for necessary compliance to:
A District Magistrate (North District), Alipur, Delhi 110036. with request to direct the concerneg
officer to ensure effective closure of unit

3. The General manager-
110001- with request
immediate effect & send the compli

4. The General manager (Commergi,
Building, Hudson Lane, Kingsw.
electricity/power supply of the a

= report within 15 days of issuance

5. The Deputy Commissi

 Delhi, 14th Floor, Civic Centre, Minto Ro

e n ~permission/ license for the operation of the C

i send the compliance report within 15 ays of i

Master F le, CMC-V, DPCC. ;

ay Camp, Del
ddressee unj
of these directios
oner (FL) (North), Factory.

36
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' By Speed Post

‘ F:No DPCC/CMCV/Complaint/2024/ 255 - ¢\ pate: 2H[ov] 201,

: Subject: Direcﬁqn for Closure u/s 31(A) of the Air (Preveation & Control of Pollution) Act,
" 1981 read along with PWh Rules as amendea 1o date,

' ‘And whereas, the whole Union Territory of Delhi hzs been declared as an Air Pollution Control area,
I under sub section (1) of section 19 of the Air (Preveation & Control of Pollution) Act, 1981 vide lir
! notification no, GSK. 106(E) dated 20,02.1987. '
And whereas, it is mandatory provision under section 21/22 of the Aiv (Prevention & Control of
i Pollution) Act, 1981 that nc person withow the pravions consent of the DPCC shall establish or
operate any industrial plant in air pollution conuo! area,
And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
{ Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27,2016; and

i Aﬂd whereas, MoEF&CC issued Notification, daisd August 2021 which mandated banning of
o identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect ‘
from July 01, 2022: and

. And whereas, as per Rule 4(2) of PWM Rules. import, stocking, distribution, 2016 (as 2mended),
A "The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prehibited with effect from the st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
- polystyrene [Thermocol] for decoration.

. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films ‘

~around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100

* micron, stirrers, and ;

~ And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for 1

And whereaz 2 public complaint was received against your unit being engaged in prohibited Single Use:

2 g@gdwhgreas, M/s .owner/o,u:up!;r was inspacted by the team of DPCC officials on 20,0
j locked/did not open the Bete and as whereas notice for inspection to be scl
4 was pasted on main gate of your unit, vide which you were directed to rem
 {or depute your representative} on 01.05.2024 between 10 am to 6 pm at said
tailed inspection and functioning your industrial unit .

/s owner/occupler D-1381, D-2lock, DSIDC Narela Industrial Area
DP 15 0n.01.05.2024 and unit found locke
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-

: .. concerned Sub-Divisional Magistrate shall ensure effactive closure of the said unit with

et

concerned authority in Tata Powser Deini Distribution Limited (TPDDU) shall disconnect the
Y/Power suppiy of the said unit with immediate affect. , :
€ concerned authority in DSHDC shall disconnect the water supply connection of disconnect
/poeer supply of the said unit with immediate effect.
concerned authority in MCD shall cancel the permission /license (if any) for the operation of

be liable for penal action uncer the provision of said Acts in case of violation of above said
1 unit with immediate effect.

ng issued as per the approval of the Competent Authority, Delhi Pollution Control Committee,

ner/Occupier
D-Block, DSHDC Narels Industrial Area Deihi-110040

for necessary compliance to: '

AT District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
officer to ensure effective closure of unit,

2. The Sub-Divisionai Magistrate (Nareia) M.P.C.C Suilding, Naya Bans, Delhi 110082 with request

~ to ensure effective closure of the addressee unit with immediate effect & send the compliance

~ report within 15 days of issuance of these directions, .

3. The General manager- 1, N-36, DSIDC, Bombay Life building,

<) 110001- with request to disconnect water supply connectio
~ immediate effect & send the compliance report within 15 da

Connaught Circus, new Delhi-
n to the addressee unit with

ys of issuance
4. The Genreral manager (Commercial) Tata power Delhi Distrib Limite
- Building, Hudson Lane, Kingsway Cemp, Delhi-110009 with e
- electricity/power supply of the addressee unit with immediate effe

t within 15 days of issuance of these directions
Dej ommissioner (FL) (North), Factory Licen
Floor, Civic Centre, Minto Road, Del
ion/ license for the operation of the addres:
2 compiiarice report within 15 days of issuan
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K F.No DPCC/CMCV/Compiaint/2024/ RAbrL-DLe Date: 331 ‘o 5‘) o9 V]
" Subject: Direction for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

Ar}d whcreas, t_he whole Union Territory of Delhi has been deciared as an Air Pollution Control area,
under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And Whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air poliution control area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vidz NotiGication No. G.S.R 320 (E) dated March
27,2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of

identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import. stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be pronibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for bailoons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration. |
2. Plates, cups, glasses, cutlery such as forks, spoons, knivss, straw, trays, wrapping or packing flms
around sweet boxes, invitation cards, and cigarette packets, plastic or PYC banners less than 100
micron, stirrers, and |

: And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
‘compliance. . d

p: / ‘And whereas a public complaint was received against your unit being engaged in pzq[@iﬁifhﬂ Single Use
 Plastic activity.

And whereas, M/s owner/occupier was inspecied by the team of DPCC offici
found locked/did not open the g‘&e and as whareas notice for inspectio
3&1&05.2024 was pasted on main gate of your unit, vide wnich you were directed to
iﬂ‘eyﬁm;jbﬂdepﬁte your representative) on 01.05.2024 between 10 am to 6 pm.
Eﬁﬁﬁﬁ@@e}aﬂéﬂﬁnﬁpécﬁm and functioning your industrial unit .

"’*ﬂwhéreas,' thS

Al

‘owner/occupier was D-1618, D-Block, DSIIDC Narela Ind
‘the team of DPCC officials on 01.05.2024 and unit found |

39
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2

oy 2.To stop selling, manufacture, storage of banned SUP items with immediate effect,

. 3.Thatthe concerneg Sub-Divisional Magistrate shall ensure effective closure of the said unjt with
 Immediate effect.

- 4.That the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the

electricity/power supply of the said unit with immediate effect.

5. That the concerned authority in DSIDC shall disconnect the water supply connection of disconnect

the electricity/power supply of the said unit with immediate effect.

6. That the concerned authority in MCD shall cancel the permission /license (if any) for the Operation of

You shall be liable for penal action under the provision of said Acts in case of violation of above said
the said unit with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee,

To,

M/s Owner/Occupier
D-1618, D-Block,

DSHDC Narela Industrial Area, Delhi-110040

Copy for necessary compliance to:

ﬂstrict Magistrate (North District), Alipur, Delhi 110035-
- officer to ensure effective closure of unit.
2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request

to ensure effective closure of the addressee unit with immediate effect & send the compliance
report within 15 days of issuance of these directions. :

3. The General manager- 1, N-36, DSIIDC, Bombay Life building, ‘Connaught Circus, new Delhi-
110001~ with request to disconnect water s necti ;to the address h
immediate effect & send the compliance report uanc

4. The General manager (Commercial) Tata power D
Building, Hudson Lane, Kingsway Camp,
electricity/power supply of the addressea
report within 15 days of issuance of these di

5. The Deputy Commissioner (FL) {North), Fact
Delhi, 14th Floor, Civic Centre, Minto
nDermission/ license for the operation of ¢t
send the compliance report within 15 days of is

6. Master File, CMC-V, DPCC '

with request to direct the concerned
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2 DELHI POLLUTION CONTROL COMMITTEE
————
DPCC DEPARTMENT OF ENVIRONMENT,(GOVT. OF NCT OF DELHI) 1 o=
W Upper Bela Road, Civil Lines, Delhi-110054 l \\w Lifestyle For
Visit us at ; http://dpee.delhigovenic.in Ml A it
By Speed Post
F.No DPCC/CMCV/Complaint/2024/ 2.¢.9 - 3 5 Date: D'«’rioS'\?-D? Y

Subject: Direction for Closure u/s 31(A) of the Alr (Prevention & Control of Pollution) Act,
1981 read along with PWM Ruiles as smended to date.

And whereas, the whole Union Territory of Delhi nas been declared as an Air Pollution Control area,
under sub section (1) of section 19 of the Air (Prevention & Conwol of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution contro! area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27,2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of
identified Single Use Plastic (SUP) items and prescribed ninimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with eifect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balioons, plastic flags, candy sticks, ice-cream sticks, ‘
polystyrene [Thermocol] for decoraticn. ‘
2. Plates, cups, glasses, cutlery such as forks, spoons, knives, siraw, trays, wrapping or packing films ‘
around sweet boxes, invitation cards, and cigarctte packets, plastic or PVC banners less than 100
micron, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance. ¥

And whereas a public complaint was received against your unit being engaged in prohibited Single Use ‘
Plastic activity. i

And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 30.04.2024 and
found locked/did not open the gate and as whereas notice for inspection to be scheduled on

101.05.2024 was pasted on main gate of your unit, vide which you were directed to remain |
person (or depute your representative) on 01.05.2024 between 10 am to & pm at said |
facilitate detailed inspection and functioning your industrial unit.

And whereas, M/s owner/occupier D-1640, D-Elock, DSIDC Narela Industrial Area, Delhi-:
‘again inspected by the team of DPCC officials on 01.05.2024 and unit found locked/did

‘And whereas, the addressee unit was operating without Consent from DPCC as per OC| /
‘DPCC.

‘And whereas, in response to Notice for inspection pasted on 30.04.2024 , y,
“neither submitted reply within stipulated time nor facilitated inspectio
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i

2.To stop selling, manufacture, storage of banned SUP items with Emmeddoilte dflbctht; ok e
3. That the concerned Sub-Divisional Magistrate shall ensure effective closure o gk
immediate effect ;
B ot the concerned o uthority in Tata Power Deihi Distribution Limited (TPDDL) shall disconnect the
g €lectricity/power supply of the said unit with immedizte effect.
B hat the concerned authority in DSHDC shall disconnect the water supply connection of disconnect
the electricity/power suppiy of the said unit with immediate effECt_ ~ _
6. That the concerned a uthority in MCD shail cancel the permission /license (if any) for the operation of

You shall be liable for penal action under the provision of szid Acts in case of violation of above said
the said unit with immediate effect.

This is being issued as per the approval of the Competent Authority, Delhi Poliution Control Committee,

To,

M/s Owner/Occupier
D-1640, D-Block,

DSIIDC Narela Industrial Area, Delhi-110040

Copy for necessary compliance to:

_/Aistrict Magistrate (North District), Alipur, Delhi 110036-
officer to ensure effective closure of unit.

2. The Sub-Divisional Megistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
to ensure effective closure of the addressee unit with immediate effect & send the compliance
report within 15 days of issuance of these directions.

fis 3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-

= 110001- with request to disconnect water SUPply connection to the addressee unit with

with request to direct the concerned

Building, Hudson Lane, Kingsway Camp, Del
electricity/power supply of the addressee uni
report within 15 days of issuance of these directi
5. The Deputy Commissioner (FL) {North), Factory Li
Delhi, 14th Floor, Civic Centre, Minto Road,
permission/ license for the operation of the

e send th_e compliance report within 15 days of iss
o A Master File, CMC-V. DPCC..
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b — DELHI POLLUTION CONTKOL COMMITTEE
D PCC DEPARTMENT OF ENVIRONMENT,(GOVT. OF NCT OF DELHI) !

First Floor, E-Block, Vikas Bhawan-1I, “" I.IFE
% Upper Bela Road, Civil Lines, Delhi-110054 ) W Lifestylo Foe

Visit us at : http://dpce.delhigovt.nic.in

" By Speed Post

F.No DPCC/CMCV/Complaint/2024/ U2 -2 Sl Date: 'B*‘H@Y, 2204y
Subject: Direction for Closure u/s 314A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Ruies as amended (o date.

And whereas, the whole Union Territory of Deiiii hes been declared as an Air Pollution Control area,
under sub secticn (1) of section 19 of the A& (Prevexion & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02: lyeT

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of

Pollution) Act, 1981 that no person w:thoul the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution contro! area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred tnder section 3,

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27,2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of

identified Single Use Plastic (SUP) iterns and prescribed minimum thickness of carry bag with effect
from July €1, 2022; and

And whereas; as per Rule 4(2) of PWM Rules, unport, stocking, distribution, 2016 (as amended),
"The manufaciure, sale and vse of foliowing single use plastic SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balioons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigaretie paclkets, plastic or PVC banners less than 100
micron, stirrers, and

iy - And whereas, DPCC has also issued Public Notices regalarly in this regard to create awarenass for
~compliance.

-And whereas a public complaint was received against your unit being engagad in pnohibxmgfﬁng
ol Plastic activity. s

£ ‘And whereas, M/s owner/cccupier was inspected by the team of DPCC officials on 30.

: j.,' found locked/did not open the gate and as whereas notice for inspection to be

” 01.05.2024 was pasted on main gate of your unit, vide which you were directed to r

T (or depute your representative) on 01.05.2024 between 10 am to 6 pm at sait
facilitate detailad inspection and functioning your industrial unit .

- And whereas, ‘Wi/s owner/occupier C-612, C-Block, DSIIDC Narela Industrial Ares 'JJ"-"
: ,ag‘«a‘in inspected by the team of DPCC officials on 01.05.2024 2nd unit found |
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i 2:

o 4 e&a. . : . -
t the concerned authority in Tata Power Dalai Distrioution Limited (TPDDL) shali disconnect the

ty/power supply of the szid unit with immediate effect.
t the concerned authority in DSHIDC shall aisconnect the water supply connection of disconnect

electricity/power supply of the saic unit with immediate effect.
. That the concerned authority in MCD shall cancel the permission /license (if any) for the operation of

u shall be liable for penal action under the provision of said Acts in case of violation of above said
said unit with immediate effect.

is is being issued as per the approva! of the Compatent Authority, Delhi Pollution Control Committee.
ﬂa,

M/s Owner/Occupier
C-612, C-Block, DSIIDC Narela industria; Area Delhi-110040

- Copy for necessary compliance to:

‘ District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
L officer to ensure effective closure of unit.
| 2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
N to ensure effective closure of the addressee unit with immediate effect & send the compliance
sl report within 15 days of issuance of these directions.
i— o ; 3. The General manager- 1, N-36, DSIDC, Bombay Life building, Connaught Circus, new Delhi-
L =g 110001- with request 2o ol s..:mn,ct water supply connects:m to the addressee unit with

5. The Deputy Commissioner (FL) (North), Factory
Delhi, 14th Floor, Civic Centre, Minto Roa
permission/ license for the operation of the addresse
‘send the compliance report within 15 days of isst

‘6. Master File, CMC-V, DPCC.

I.-&'\__
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S DELHI POLLUTION CONTROL COMMIT
MMITTEE
DPCC DEPARTMEN T OF ENVIRONMENT(GOVT. OF NCT OF DELHI) '
4 ax—'_'- First Floor, E-Block, Vikas Bhawan-II, :

1 W Uppgr'Bela Road, Civil Lines, Dethi-110054
g Visit us at : m_lp':l/dpg.dellﬁggvtnic.in

By Speed Post

: F:No DPCC/CMC/Complaint/2024/ Dy - D 14 Date: 2H|os \3-”2"\ |

Subject: Direction for Closure u/s 31(AY of thie Alr (Prevertion & Control of Pollution) Act,
1981 read along with PWM Ruies as amendec. 1o date.

And whereas, the whole Union Territory of Deihi has been declared as an Air Poliution Control aree,
under sub section (1) of section 19 of the Air (Preventicn & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And \ffhereas, it is mandatory provision under secticn 2122 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution control area.

And whereas, the Ministry of Environmont, Forest & Climate Change deted 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,
g & 25 of Environmental (Protection) Act, 1936 vide Notification No, G.8.R 320 (E) dated March

7, 2016; and

And whereas, MoEF&CC issued Notification, dalcd August 2021 which mandated banning of
identified Single Use Plastic (SUP) items and preseribed minimum thickness of carry bag with effect
from July 01, 2022; and

. And whereas, as per Rule 4(2) of PWM Ruies, umport, stocking, distribution, 2016 (as amended),
! "The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
] expanded polystyrene, commedities shall be prohibitea with effect from the Ist July, 2022;

1. Ear buds with plastic sticks, plastic sticks for balicons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, travs, wrapping or packing films
around sweet boxes, invitation cards, and cigarctic peckets, plastic or PVC banners less than 100
micron, stirrers, and

| And whereas, DPCC has also issued Public Notices regularly in this regard 1o create awareness for
compliance.

And whereas a public complaint was received against your unit being engaged in prohibited Single Use _
Plastic activity. : e

- And whereas, M/s owner/occupier was inspected by the team of DPCE cfficials
~ found locked/did not open the gate and s whereas notice for inspzction o be s ed
‘was pasted on main gate of your unit, vide which you were dirscied to remaj
'depute your representative) on 01.05.2024 bhetwasn 10 am to 6 pm &t sa
 detailed inspection and functioning your industrial L

~ And whereas, M/s owner/occupierC-511, C-Block, DSI:DC Narela industrial
" Inspected by the tearn of DPCC officials 0n 01.05.2024 and unit found locked

45
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- That the concerned authority in Tzta Pow-er Dathi Dict-ibution Limited (TPDDL) shall disconnect the
Gtricity/power supply of the said unit with mmeciate effect.

it the concerned autho=ity in DSIDC shz'l ciszornect the water supply connection of disconnect

‘electricity/power supply of the s2id unit with i merizte effect.

hat the concerned authority in MCD shall cence! the parmission /license (if any) for the operation of

2ll be lizble for pens! action under the pra sision of saic Acts in case of violation of above said
unit with immediate effect

This i being issued as per the approval of the Competent Authority, Deihi Pollution Control Committee.

Owner/Occupier _
1, C-Block,
)C Narela Industrial Area Celh'-110040

District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the concerned
officer to ensure effective closure of unit.

2. The Sub-Divisional Magistrate (Narela) M.
‘to ensure effective closure of the »+d
report within 15 days of issuance of these direc

3. The Genersi manzger- 1, N-26, DSth, e :

~ 110001- with reguest to disconnect waiep

‘“" immediate effect & sand the compliance repo

4. The General manager (Commercial) Tata g
._ Hudson Llane, Kingsway Camp,

supptyoft!'le ddressee

‘_mmmimner(ﬁ.)(ﬂord\),

Pﬂcwmnm.wmmm ‘
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gate.

- record of DPCC.

o DELHI POLLUTION CONT
_ ROL COMMITTEE
DPCC c DEPARTMENT: OF ENVIRONMENT,(GOVT. OF NCT OF DELHI) | 4y o !
S First Floor, E-Block, VikasBhawan-Ii, | *‘.” LiFE
W“‘““ Upper Bela Road, Civil Lines, Delhi-110054 \§/ Lifestyle For
Visit us at ; huip:/fdpec.aeihisovinic.in LS ST,
By Speed Post
F.No DPCC/CMCV/Complaint/2024/ .2 W-Ple Date: A% } o‘:!lm‘llq

[ RO o g . s ~rak 3 .
Subject: Direction for Closure u/s S1(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended {o date.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area,
under sub section (1) of section 19 of the Air (Prevention & Contrel of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provisior under secsion 21/22 of the Air (Frevention & Control of
Pollution) Act, 1981 that 1o person witliou! the previous consent of the DPCC shall establish or
Operate any industrial plant in air pollution control area.

And whereas, the Ministry of Environinent. Fores: & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 201¢, in exarcise of the povvers conferred under section 3,
6 & 25 of Environmental (Proteciion) Act. 1956 vide Notification No. G.8R 320 (E) dated March
27,2016; and

And whereas, MoEF&CC issucd Notification, daced August 2021 which mandated banning of
identified Single Use Piastic (SUP) items and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single uss plastic (SUP), including polystyrene and
expanded pelystyrene, commodities shali be prohibited with effect rrom the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for bailoons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoratior.

2, Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigareile pacieis, clastic or FVC banners less than 100
micron, stircers, and

And whereas. DPCC has also issued Public Notices regularly in this regard to create awareness for . W
compliance.

And whereas a public compiaint was received against your unit being engagad in prohibited Single Use
Plastic activity.

And whereas, M/s owner/occupier was inspacied by the team of DPCC officials on 20.04.2024 and »
found locked/did not open the gate and as whereas notice for inspaction to be scheduled on 01.05.2024
‘was pasted on main gate of your unit, vide which: vou were cirected to remain present in or
depute your representative) on 01.05.2624 deiwsen 10 am 1 6 pm zt seid premises to facili

‘detailed inspection and functioning your industrial unit . :

And whereas, M/s owner/occupier C-521, C-Block, DSIIDC Narela  Indus!
again inspected by the team of DPCC officiais on 01.05.2024 and unit foun

And whereas, the addressee unit was operazing with white catezory Consentfrom L
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+ the concerned authority in Tata Power De'hi Distribution Limited (TPDDL) shail disconnect the

/power supply of the said un't with immadizte effect. !

@ concerned authority in DSIDC she'l disconnect the water supply connection of disconnect
icity/power supply of the said unit with immediate efect.

the concerned authority in MCD shall cancel the permission /license (if any) for the operation of

il be liable for penal action under the provision of said Acts in case of violation of above said
nit with immediate effect.

Py for necessary compliance to:

T

District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
~ officer to ensure effective ciosure of unit.

2. The Sub-Divisional Magistraie (Nareia} M.7.C.C Building, Naya Bans, Delhi 110082 with request
to ensure effective closure of the addressea unit with immediate effect & send the compliance

~ reportwithin 15 days of issuance of thase directions.
3. The General menager- 1, N-35, DS!IDC, Bombay Life building, Connaught
110001~ with request to disconnect water supply connection to the
- immediate effect & send the compliance report within 15 '
4. The General manager (Commercial) Tata power Delhi |
~ Building, Hudson lane, Kingsway Camp, Delhi-:
- electricity/power supply of the addressee unit
- report within 15 days of issuance of these dire

Circus, new Delhi-

14th Floor, Civic Centre, Minto Roa
/ license for the oneration of the adt
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— DELHI POLLUTION CONTROL C
. _ OMMITTEE
DPCC DEPARTMENT OF ENVIRONMENT,(GOVT. OF NCT OF DELHD) '

" peither submitted reply within stipulated time nor facilitated inspection of you

e ¥ i
———— First Floor, E-Block, VikasBhawan-II, s‘"» LiFE
"‘%ﬁ Upper Bela Road, Civil Lines, Delhi-110054 ]. W Lifestyle For

Visit us at : htt://dpee.delhizovt nic.in LaiERr,  oydcnime

By Speed Post

F.No DPCC/CMCV/Complaint/2024/ D X3 - 122
olsS Date: .
oate: 2 Fpg| oy

Subject: Direction for Closure ufs 31(A) ¢f {:e Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area,
und.er sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987. '

And vyhereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air poilution conirol area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in excicise of the powers conferred under section 3,
6 & 25 of Environmental (Protection) Act, 1986 vide Motification No. C.S.R 320 (E) dated March
27, 2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of
identified Single Use Plastic (SUP) items and prescribed miniimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibiied with effect fiom the Ist July, 2022:

1. Ear buds with plastic sticks, plastic sticks for belloons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigarstte packets, plastic or PYC banners less than 100
micron, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for '\
compliance. :

And whereas a public complaint was receivad against your unit being engagad in prohibited Single Use il
Plastic activity.

And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 30.04.2024 and
found locked/did not open the gate and ac wherses notice for inspecticn to be scheduled on 01.05.2024
was pasted on main gate of your unit, vide whizh you were directed to remain present in person {(or
depute your representative) on 01.05.2024 Letween 10 2m to & pm 2t said premises to facilitate
detailed inspection and functioning your industrial urit . o ' Lo

And whereas, M/s owner/occupierC-398, C-Block, DSIIDC Narela Industrial Area Del
inspected by the team of DPCC officials on 01.05,2024 and unit found lockzd/did no

And whereas, the addressee unit was operating with Consent fzom DPCC for the

‘product as per OCMMS recora of DPCC. |
And whereas, in response to Notice for inspection pested on 30.04.2024
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concerned Sub-Divisional Magistrate shell ensura effactive closure of the said unit with 3

te effect.

- Concerned authority in Tata Power Deihi Distribution Limited (TPDDL) shall disconnect the
'ty/power supply of the said unit with immediate efect.

1€ concerned authority in DSIIDC shali disconnect the water supply connection of disconnect

ctricity/power supply of the said unit with immediate effect.

concerned authority in MCD shall canicel the permission /license (if any) for the operation of

'be lizble for penal action under the provision of said Acts in case of violation of above said
unit with immediate effect.

eing issued as per the approval of the Competent Authority, Delhi Pollution Control Committee,

wner/Occupier
398, C-Block,
DC Narela Industrial Area Delhi-110040

y for necessary compliance to:

N 'Mstﬂct Magistrate (North District), Alipur, Deihi 110036-
0 a officer to ensure effective closure of unit.
2. The Sub-Divisional Magistrate (Narela) Ni.P.C.C Building, Naya Bans, Delhi 110082 with request
- to ensure effective closure of the addressee unit with immediate effect & send the compliance
| 22K report within 15 days of issuance of these directions.
3. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaugh
~ 110001- with request to disconnect water supply connection
~ immediate effect & send the compliance report wi
- 4. The General manager (Commercial) Tata po
Building, Hudson Lane, Kingsway Camp, D
- electricity/power supply of the zddressee unit v
- report within 15 days of isszance of thase dira
5. The Deputy Commissioner (FL) (North), Eacto
Delhi, 14th Floor, Civic Centre, Minio Ro
‘permission/ license for the operation of the rddressee un
W’the ﬁomﬁﬁaﬁﬁev-mporf within 15 days of issuar
‘Master File, CMC-V, DPCC.

with request to direct the concerned

t Circus, new
to the addressee

50



8

199 7€

. — ———— o - o ctp——

— DELHI POLLUTIOY:*I-FCONTROL COMMITTEE
B-P_C_c‘ DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 1

—_—— First Ploor, B-Block, VikesBhawan-II, ; t.“" I_iFE
W Upper Bela Road, Civil Lines, Delhi-110054 %ﬂ vk
Visit us at ; http:/dpee.delhigovinic.in 4 Environment

By Speed Post

Date: ;}‘HOS',!,QDQL\
Subject: Direction for Closure u/s 31(A) of the Alr (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules 3 smended to date.

F.No DPCC/C MCV/Complaint/2024/ D2 € - R Al

And whereas, the whole Union Territory of Delhi s been dociared as an Air Pollution Control Area,
under sub secticn (1) of section 19 of the Ajs (Prevention & Control of Pollution) Ast, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21722 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution control area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in excrcise of tlie powers conferred under section 3,
6 & 25 of Environmental (Protectior) Act, 1986 vide Notification No. G.8.R 220 (E) dated March
27, 2016; and

* . g ' - » v |
And whereas, MoEF&CC issued Notification aiec August 202| which mandated benning of

identified Single Use Plastic (SUP) iterms wnd presesibied inininem thickness of carry bag with effect l
from July 01, 2022; and
And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended), 1‘

“The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shail be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks, J
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films

around sweet boxes, invitation cards, zad cigarette packets, plastic or PVC banners less than 160 ) ' a
micron, stirrers, and f

And whereas, DPCC' has also issued Public Notices regulaly in this regerd to create awareness for ’ ll"
compliance.

And whereas a public complaint was received against your unit being engaged in prohibited Single Use
Plastic activity. . i '

‘And whereas, M/s owner/occupierwas inspacted by the team of DPCC officials on 30.
found locked/did not open the gate and as whereas actice for inspaction to he schedule
‘was pasted on main gate of your unit, vide which vou ware directad to remain prese
depute your representativej on 01.05.2024 between 10 am to o pm at said pre
detaiied inspection and functioning your industrial uait .

And whereas, M/s owner/cccupierC-357, C-Blocy, DSUDC Nare'a Indusirizl arez Delh -
-inspected by the team of DPCC officials on 01.05.2024 and unit found locked/did n

And whereas, the addressee unit was operating withConsent from DPCC for the actl
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Copy for necessary compliance to:

. The Deputy Commissioner (FL) {North), Factory

200

2

4. That the concerned authority in Tata Power Delhi Distribution Limited (TPODL) shall disconnect the

- electricity/power supply of the said unit with immediate effect.
the ﬂonmmedautmﬂtyin DSHDC shall disconnect the water supply connection of disconnect

/power supply of the szid unit with immediate effect.

he concerned authority in MCD shall cancel the permission /license (if any) for the operation of

be liable for penai action under the orovision of said Acts in case of violation of above said

d unit with immediate effect.
Mng issued as per the approval of the Competent Authority, Delhi Poliution e

District Magistrate (North District), Aliour, Dethi 110036- with request to direct the concerned
officer to ensure effective closure of unit.

. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request

to ensure effective closure of the addressee unit with immediate effect & send the compliance
report within 15 days of issuance of these directions.

. The General manager- 1, N-36, DSIIDC, Bombay Life building, Connaught Circus, new Delhi-

110001- with request to disconnect water supply connection to the addressee unit with
immediate effect & send the cornpliance report within 15 days of issuance of these directions.

. The General manager (Commercizl} Tata power Delhi Distribution Limited, Grid Sub Station

Building, Hudscn Lane, Kingsway Cemp, Delhi-110009 with request to disconnect the
electricity/power supply of the addressee unit with immediate effect &send the compli:
report within 15 days of issuance of these directions

Deihi, 14th Floor, Civic Centre, Minto
permission/ license for the operation of t

send the compliance report within 15 days of
‘Mas&rﬁie, CMC-V, DPCC.
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el DELHI POLLUTION CONTROL COMMITTE
bPce ARTMENT OF ENVIRONMENT,(GOVT. OF NCT OF DELHI)

. First Floor, E-Block, Vik AT = 3
_ " : ock, VikasBhawan-II, ~a”
: W Upper Bela Rozd, Civil Lines, Delhi-110054 | ‘\\.2 !Ta!uf E
., Visit us at : http:/dpec.delhigovi.nic.in | T, e
| By Speed Post
F.No DPCC/CMCV/Complaint/2024/ D13 - ) {@ Date: ;n} ey,p_ggq

Subject: Direction for Ciosure w/s 311A) of the air (Prevention & Control of Poiiution) Act,
1981 read along with PWM Ruies as anicndad to date.

And whereas, t.hc whole Union Territory of Delii has been declared as an Air Pollution Control area,

under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide

notification no. GSR 106(E) dated 20.02.1987.

And vlu'hereas, it is mandatory provision under section 21/22 of the Air (Prevention & Conirol of

Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or

operate any industrial plant in air poilution control ares.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the

Plastic Waste Management (PWM) Rules, 2076, in execcise of the powers conferred under section 3,

6 & 25 of Environmental (Protection) Act, 1935 vide Netification No. G.S.R 320 (E) dated March

27, 2016; and

(" And whereas, MoEE&CC issued Novification, doted Augnst 2021 which mandried banning of
| o identified Single Use Plastic (SUP) items and prescribed aininum tiickiess of carry bag with effec
. from July 01, 2022; and

1 b And whereas, as per Rule 4(2) of PWM Rules, imporl, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
Al expanded polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:

ﬁ: o 1. Ear buds with plastic sticks, plastic sticks for bel'oons, plastic flags, candy sticks, ice-cream sticks,
- polystyrene [Thermocol] for decoration.
L 2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films

1

i aronnd sweet boxes, invitation cards, and cigaret®e neckets, plastic or PVC banners less than 100
= - micron, stirrers, and
T

[ And whereas, DPCC has zlso issued Public Notices rsquiarly in this regard to create awareness for
ed compliance.
‘And whereas a public complaint was received against your unit being engaged in prohibited Single Use
Plastic activity.

'And whereas, M/s owner/occupier was inspectea by the team of DPCC officials on 30.04.2024 and
found locked/did not open the gate and as vwihereas notice for inspection to duled on 01.05.2024
was,:pastéd on main gate of your unit, vide which you were directed to rem
depute your representative) on 01.05.2024 betwee:. 10 am 10 6 pma
...ﬁe‘failadﬁﬁpsfpecﬁen-:andifﬂnctinaing your industrizi unit.

= - whereas, M/s ‘owner/occupierB-2317, b-Block, DSILC Nezrela indust
] n inspected by the team of DPCC officials on 01.05.2024 and unit f

e addressee unit was operating with Consent from DPC
trade per OCMMS record of DPCC.
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0 stop selling, manufacture, storage of banned SUP items with immediate effect.

t the concerned Sub-Divisiona! Megistrate shall ensure effective closure of the said unit with
ediate effect,

3t the concerned authority in Tata Pover Dathi Distribution Limited (TPODL) shal! disconnect the
Lricity/power supply of the szid unit with immediste effect

That the concerned authority in DSIIDC shel! discornect the water supply connection of disconnect
electricity/power supply of the said unit with immediate effect,

hat the concerned authority in MCD shali cancel the permission /license (If any) for the operation of

u shall be liable for penal action under the provision of said Acts in case of violation of above said
id unit with immediate effect.

15 being issued as per the approval of the Competant Authority, Delhi Pollution Control Committee.

: for necessary complisnce to:

A< District Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
officer to ensure effective closure of unit.
- 2. The Sub-Divisional Magistrate (Narelz) M.P.C.C Building, Naya Bans, Delhi 110082 with request

~ to ensure effective closure of the add-esse2 it with immediate gﬂgﬂ & send mm‘
By report within 15 days of issuance of these directions. : N

'4-' 3. The General manager- 1, N-36, DSIIDC, Bombay L
L 110001- with request to disconnect water S|
- immediate effect & send the compliance report
. 4. The General manager (Commercial) Tata powe
- Building, Hudson Lane, Kingsway Cemp, Del
B rele,cl:miwlpower supply of the addressee un
~ report within 15 days of issuance of thase directic
'L“-IIS‘ The Deputy Commissioner (FL) {North), Factory L
~ Delhi, 14th ﬁaor Chnc Centre, Minto Road

p E
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= DELHI POLLUTION CONTROL COMMITTEE
A e , } ¥
DPCC DEPARTMENT CF ENVIRONMENT,(GOVT. OF NCT OF DELHD) 7T ° ]
——— First Floor, E-Bl ;i Y
= t Floor, E-Block, VikasBhawan-1I, o) I_!
@ Upper Bela Road, Civil Lines, Delhi-110054 \\\\‘ﬂ Lifestyle For
Visit us at : http//doee. delhicovr.nic.in L '

-

By Speed Post

pate: 2o 2oay

Subject: Direction for Closure u/s 31(A) of the Air (Frevention & Control of Pollution) Act,
1981 read along with PWM Rules as amanded to date.

F.No DPCC/CMCV/Complaint/2024/ 2Reb-J\L,

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Contro! arca,
under sub section (1) of section 19 of the Air (Ficveniion & Conteol of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision vader secticn 21/22 of the At (Prevention & Control of

Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or

Gperate any industrial plant in sir poilution coniro! wies,

And whereas, the Ministry of Environment, Forest & Climate Chenge dated 24.06.2022 notified the

Plastic Waste Management (PWM) Rules, 2016, in exe.cise of the powers conferred under section 3, \
6 & 25 of Environmental (Protection) Act, 1985 vide Notification No. G.S.R 320 (E) dated March

27,2016; and

And whereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of \
identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules. import, stocking, distribution, 2016 (as amended),
"*The manufacture, sale and use of following single use plasiic (SUP), including poiystyrene and
expanded polystyrene, commodities shall be proaibirsd with effect from the 1st Tuly, 2022:

1. Ear buds with plastic sticks, plastic sticks for rlioons, plastic flags. candy sticks, ice-cream sticks,
polystyrene [Thermocol] for cecoiztion. ' '

2, Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films
around sweet boxes, invitation cards, and cigarett= packers, plastic or PVC banners less than 100
micren, stirrers, and

And whereas, DPCC has also issued Public Notices regularly in this regard to create awareness for s
compliance.

And whereas a public complaint was received sgainst your unit being engaged in prohﬁbitejdﬁh?m.l
Plastic activity. :

And whereas, M/s owner/occupiar was inspected oty the team of DPCC officials on 30
found locked/did not open the gatz and 2s whereas nofice for inspaction to ke schedu
was pasted on main gate of your unit, vide which you were directed to remain pre
depute your representative) on 01.05.2024 beiween 10 am to 6 pm zt said pi
detailed inspection and functioning vour industrizi unit .

whereas, M/s owner/occupierA-230, A-Block, DSIDC Narela Industrial Area D |
scted by the team of DPCC officials on 01.05.2024 znd unit found locked/did not g

reas, the addressee unit was operating without Consent from DPCC
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: 4. That the concerned authority in Tata Power Dalhi Distribution Limited {TPDDL) shall disconnect the
 ®lectricity/power supply of the said unit with immediete effect.

at the concerned authority in DSIIDC shall disconnect the water supply connection of disconnect
icity/power supply of the szid unit with immeciata effect. 3
=t Hhe concerned authority in IV.CD shail cance! the permission Jlicense {if any) for the operation of

il be lizbla for penal action under the provision of said Acts in case of violation of above said
unit with immediate effect.

being issued as per the 2pproval of the Compatent Autherity, Celhi Pollution Contro! Committes.

wner/Occupier
A-Block,
Narelz Industrial Area Celii-110040

compliance to:

District Magistrate (North District), Alipur, Delhi 110036-with request to direct the concerned
officer to ensure effective closure of unit.
2. The Sub-Divisional Magistrate (Narela] M.P.C.C Building, Naya Bans, Delhi 110082 with request
i to ensure effective ciosure of the z3cressee unit with immediate effect & send the compliance
report within 15 days cf issuance of these directions.
3. The General manager- 1, N-35, DSIDC. Bombay Life building, Connaught Circus, new Delhi-
110001- with request to disconnect water supply connection to the addressee unit with
immediate effect & send the compliance repert within 15 days of issuance of these directions.
4. The General manager (Commercial) Tzta power Delhi Distribution Limited, Grid Sub Station
~ Building, Hudson Lane, Kingsway Camp, Delhi-110009 with re to
~ electricity/power supply of the zdd-essee

- report within 15 days of issuance of these dir
5. The Deputy Commissioner (FL) (North), Facts
Delhi, 14th Fioor, Civic Centre, Minto
permission/ license for the operation of t*
send the compiiance report withir 15 davs o
Master File, CMC-V, DPCC.
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e, DELHI POLLUTION )
DPCa DEAR CON'I‘ROL COMMITTEE
Uppgr_Be!a Road, Civil Lines, Delhi-110054
Visit us at : h@://c_l@.delhigovt_nic.in

A By Speed Post

' F.No DPCC/CMCV/Complaint/2024/ 199-Jex Date: :1‘+[oﬂﬁbah

Subject: Direction for Closure u/s 3i(A) of the Air {Prevention & Control of Poliution) Aet,

1981 read along with P Pules as amended to date.

m ;
—_—— First Floor, E-Block, Vikathawan-Il,

And whereas, the whole Union Territory of Dethi has bean declared as an Air Pollution Controi area,

und'er su_b section (1) of section 19 of the Air (Pravension & Control of Pollution) Act, 1981 vide
notification no. GSR 106{E) dated 20.02.1987.

And whereas, it is mandatory provision uader section 2122 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shal! establish or
operate any industrial plant in air pollution control area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 201 6, in exercise of the powers conferred under section 3

6 & 25 of Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March
27,2016; and

And whereas, MoEF&CC issued Notification, dated August 2
identified Single Use Plastic (SUP) items and prescribed min
from July 01, 2022: and

021 which mandated banning of
imum thickness of carry bag with effect

And whereas, as per Ruie 4(2) of PWM Rules, import, stocking, distiibution, 2016 (as amended),
: "The manufacture, sale and vse of following singie use plastic (SUP), including polystyrene and
expanded polystyrene, commodities shall be prohibited with effsct Fom the 1st July, 2022:

. ' 1. Bar buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,
- polystyrene [Thermocol] for decoration.
- 2. Plates, cups, glasses, cutlery such es forks, spoons, knives, straw, irays, wrapping or packing films

around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
A micron, stirrers, and 0

= And whereas, DPCC has alsc issued Public Noticss reguiarly in this regard to create awareness for "
; compliance.

| And whereas a public complaint was recaived zgainst your it being engaged in prohibited Single Use
iy, Plastic activity.

‘ And whereas, M/s owner/occupie; was inspected by the team of DPCC officials ons’am.znu and
found locked/did not open the gate and as whereas notice for inspection to be schey n 01.0

i - was pasted on main gate of your unit, vide which you were directed to remain.

{ deputé.yow representative) on 01.05.2024 oetween 10 sm to 6 pm at said

detailed inspection and functioning your industrial unit .

And whereas, M/s owner/occupierA-168, A-Bloci, DSIIDC Narala Industrizl Arez
inspected by the team of DPCC officials on 01.05.2024 znd unit found Iocked/did |

‘And whareas, the addressee unit was operating withot Corisent from DPCCas per OCMA
- DPCC.
AAnd whiereas, in response to Notice for inspection pasted on 30.04.2024, you
neither submitted reply within stipulated time nor facilitatad inspection of
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te effect.
ve concerned authority in Tata Power Dethi Distribution Limited (TPDDL) shall disconnect the

y/power supply of *he said unit with immediate effect.

ti/power suppiy of the aald unit with .rvrredﬁte eff'*ct
e concerned avthority in WiCD shall cancel the permission Jiicense (If any) for tive operation of

all be lisble for penal action under the provision of said Acts in case of viclaticn of above said
unit with immediate effect.
being issued as per the approval of the Competent Authority, Celhl Pollution Control Committee.

s Owner/Occupier
A-Block,
DC Narela Industrial Ares Deihi-110040 /

" - cs#"“{)

- Copy for necessary compliznce to:

District Magistrate (North District), Alipur, Delhi 110036~ with request to direct the concerned
officer to ensure effective closure of unit.

2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
to ensure effective closure cf the addressee unit with immediate effect & send the compliance
report within 15 days of issuance of these directions.

3. The General manager- 1, N-36, CSIIDC, Bombay Life building, Connaught Circus, new Delhi-
110001- with reguest tc disconnect water supply connection to the addressee unit with
immediate effact & send the compliznce report within 15 days of issuance of thase direc

4. The General manazer (Commercial) Tatz power Delhi lemhﬂﬁb :

Building, Hudson Llane, Kingsway Camp, |
‘electricity/power supoly of the addressee
report within 15 days of issuance of these dil

5. The Deputy Commissioner (FL) (North), Factor
Delhi, 14th Floor, Civic Centre, Minto |
permission/ license for the operation of th
'send the compliance report within 15 dayse

6. Master File, CMC-V, DPCC. '
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S DELHI POLLUTION CONTROL COMMITTEE
—————
DPCC DEPARTMENT OF ENVIRONMENT (GOVT, OF NCT OF DELHI)

e
UFirst;'kl)or. E-Block, VikasBhawan-11, & I-I FE
pper BelaRoad, Civil Lincs, Defli-110054 \ﬂ Litestylo For
o : Visit us at : http:/dpce.delhi ic.i L ‘ 2
No MCV/Complai - osi1e

_ plaint/2024/ % Dﬂe:?}]e'g").&ﬂlq

f

4

Subject: Direction for Closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 read along with PWM Rules as amended to date.

And whereas, t.]'ne whole Union Territory of Delhi hac been declarsd as an Air Pollution Control arca,
under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Conirol of
Pollution) Act, 1981 that no person withcut the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution contro! area.

And whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in excrcise of the powers conferred under section 3,
6 & 25 of Environmental (Protection) Act, 1986 vide Notification No, G.S.R 320 (E) dated March
27,2016; and

And whereas, MOEF&CC issued Notification, dated August 2021 which mandated banning of
jdntified Single Use Plastic (SUP) items and preseribed minimum thickness of carry bag with effect
fropa July 01, 2022; and

Iv‘ Ryhereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"Thel k8 acture, sale and use of following single use plastic (SUP), including polystyrene and
expandled polystyrene, commodities shall be prohibited with effect from the Ist July, 2022:

1. Ear buds with plastic sticks. plastic sticks for belloons, plastic flags, candy sticks, ice-cream sticks,
polystyrene [Thermocol] for decoration.

2. Plates, cups, glasses, cutlery such as forks, sponns, knives, straw, trays, wrapping or packing films
“around sweet boxes, invitation cards, and cigacette packets, plastic or PVC banners less than 100
micron, stirrers, and

And wheseas, DPCC has also issued Public Notices regularly in this regard to create awareness for
compliance.

ﬁ;ﬂ&

And whereas a public complaint was received against your unit being engaged in prohibited Single Use
Plastic activity. '

And whereas, M/s owner/occupier was inspected by the team of DPCC officials on 30.04.2024 and found
locked/dic not open the gate and as whereas notice for inspection to be scheduled on 01.05.2024 was |
pasted on main gate of your unit, vide which you: were directed to remain present in person (or cepute <
your representative) on 01.05.2024 between 10 am to 6 pm atsaid prem isesto facilitate W
inspection and functioning your indystrial unit. - et

And whereas, Owner /Occupier C-565, C-Block, DSHDC Narela industrial Area.
: ~ inspected by the team of DPCC officials on 01.05.2024 and unit found Iockg
L _And whereas, the addressee unit was operating without Consent from DPCCa
DPCC. .

‘And whereas, in response to Notice for inspaction pasted on 30.04.2024,
neither submitted reply within stipulated time ror facilitated inspection

And whereas, your case was taken up by the Conipetent Authority in
and decided to issue Directions for Closure /s 31 {A) of the Air (Preventio
1981, as amended to date.
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iy You shall be liable for penal action under the provision of said Acts in case of violation of above saig
~ the said unit with immediate effect.
,.u‘!'»his is being issued as per the approval of Uz Competent Authority, Delhi Pollution Controi Committes,
e
B o,
e
~ M/sOwner /Occupia-
~ C-565, C-Block, DSIICC
- Narela Industrial Area Delhi-110040

: ' Copy for necessary compliance fo:

:tf(r;)lst:lct Magistrate (Nzrth Cistrict), Alipur, Delhi 11003€- with request Lo direct the concerned
officer to ensure effective doscre of unit.

2. The Sub-Divisiona! Magistrate (Narelz) M.2.C.C Guilding, Naya Bans, Delhi 110082 with request
to ensure effective closure of the addressae unit with immediate effect & send the compliance
report within 15 days of issuance of theze cirections.

3. The General manager- 1, N-36, DSIDC, Bombay Life building, Connaught Circus, new Delhi-
110001- with request to disconrect water supply connection to ﬂuﬂmﬂﬂh
immediate effect & send the compliance report ance of the

4. The General manager (Commercial) Tata power Delhi Distri ution Li)
Building, Hudson Lane, Kingsway Camp, De '
electricity/power supply of the addressee unit

‘report within 15 days of issuance of these directi

5. The Deputy Commissioner {FL) {Nort4i, Factory Lice

~ Dehi, 14th Floor, Givic Cenire, Minto Road, D

- permission/ license for the uperation of the ade

el mﬁdiﬂmmmpﬁame report within 13 days ¢f issug
- 6 MasterFile, CMC-V, DPCC. '
' o

60



209

DRI PO
ARTMENT Gp 0T EXVIo CONTROL CoMMITTEE
First Floor, e.mf‘m‘f - OF NCT OF DELHD

Upper Beia Road, Civil Lines, Den 10054 ? .

e s degonici
: B
F-No DPCC/CMCV/Complaint/2024/ 1 5%~ | L3 __y e
Subject: Direction for Clog ate: 3 H oS ‘ 2024

are w/s 31(A) of the Air (Preventi
1981 read along with PWim Rules as amende:} t:e;:&?:on e

And wherezs, the whole Uni
‘ » nion Terri i has Ba : )
under sub section (1) of section | 9??1}?: Kierlhf%}han Seen declered as an Alir Pollution Control area,

ﬁ;ﬁcﬁzﬂ 110, GSR 06(E) Gated 2009 o (Preveation & Control of Pollution) Act, 1981 vide
3 w m, . . ) .l -. 5 -' -
Poumion) Actltl';SST:‘::dmjy PrOVISion under secion 21/22 of the Air (Prevention & Control of
Sy ct, 1981 thet no Ferson without the previous consent of the DPCC shall establish or
‘ {@& d any mdustna} plant in air pollution controt area. |

Plas t;t}geas, It‘\}dm Ministry of Environment. Fores: & Climete Chenge dated 24.06.2022 notified the
Pl aste Management (PWM) Rules, 2016, 1n exercise of rhe powers conferred under section 3,

6 ,’& u:S of Environmenl.ﬂl (Pl‘ﬁtuction AC l 91',5 .(i ] |.l|_: ]
; £ Vi ! LA1CE 1 . T 20 E dﬁth [ViaICh
. ‘2,‘,; z ‘!6. and ) l, e 1cation NO LS S R 3 ( )

d Where.?s, MOEF&CCE issued Notification, dated August 2021 which mandated banning of
tiflad Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
July 01, 2022; and

”""e’rea.s, as per Rule 4(2) of PWM Rules, imporr, stocking, distribution, 201¢ (as amended),
Naufacture, sale and use of foliowing singic uss plastic (SUP), including polystyrene and
polystyrene, commodities shall be prohibitad with offect from the 1st July, 2022:

buds with plastic sticks, plastic sricks £5r balinons, plastic flegs, candy sticks, jce-cream sticks,
styrene [Thermocol] for decoration.

\4 lates, cups, glasses, cutlery such as forks, spocns, Ionives, straw, trays, wrapping or packing films
ound sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100

And whereas, DPCC has also issved Public Notices regalurly in this regard to create awareness for
compliance.

And whereas & public complaint was receivad against your unit being engaged in prohibited Single Use
Plastic activity.

~ And whereas, M/s owner/occupieCwas inspected by he teem of

' '. feurd ip;kie‘d?ﬂ?.d not open the gate and a3 wheraas notice for inspact ‘

W Jasted on main gate cof your unit; vjde which you were direct:
Jepute Vol regresentative) on 01.05.2024 between 10 am to 6

nspection and functioning your industrial unit .

/s owner/occuplerN-278, Sector -1, DSIDC Bawana Ia
d by the team of DPCC officiais on 01.05.202% anc

61

88



— 210

7 4

.
3. That the concerned Sub-Divisional iMagistrate shall ensure effective closure of the said unit wigy
R s immediate effect, ‘
~ A.Thatthe concernec authority in Tata Fower Delhi Distribution Limited (TPDDL) shall disconnect g,
 electricity/power supply of the s2id unit with immediate effact.
. 3. That the concerned authority in DSIIDC shall disconnicct the water supply connection of disconnect

 the electricity/power supply of the said unit with immediate effect. _

That the concerned authority in MCD shall cancel the permission /license (if any) for the operation of

shall be liable for penal action under the provision of szid Acts in case of viclation of above said
52id unit with immediate effect.

is being issued as per the approval of the Competent Authority, Delhi Pollution Control Committee,

- M/s Owner/Occupier, N-278, Sector -1,
- DSIDC Bawana Industrial Areg, Dethi-116029

li
- Copy for necessary complisnce to:

' -

- ,_)-/D!stﬁct Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
- officer to ensure effective closure o unit. .
2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building, Naya Bans, Delhi 110082 with request
to ensure effeciive ciosurs of the zAdrescen urit with immediate effect & send the compliance
report within 15 days of issuance of these directions.

3. The General manager- 1, N-36, DSIDC, Bombay Life building,
1100C1-~ with reguest to disconnect water supply connection to the addressee unit with
immediate effect & send the comoliance report within 15 days of issuance of these directions.

4. The General manager (Commercial) Tata power Delhi Distribution Li nited, Grid Sub Station
Building, Hudson Lane, Kingsway Camp, Delhi-110009 with request to disconnect the
electricity/power supply of the addressee unit i effect &send th
report within 15 days of issuance of these directi : '

s, %Q-Depuiv Commissioner (FL) (North), Factor |
Delhi, 14th Fioor, Civic Centre, Minto Road
permission/ license for the operation of the
~_ send the compliance report within 15 cayso
6. Master File, CMC-V, DECC,

Connaught Circus, new Delhi- «.
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e |

DPCC_ DEPA;RW@LW“E,S OHco;..rer%% Wc_: mim

q UM'MF? & PE Vil ma;.[?cmp s
~ -Pper Bela Road, Civil Li e
. Visitusat: hitpy/s n:s,nemi 110054

F.No DPCC/CMCV/Complaint/2024/ 156 - 1S

Subject: Direction for Closure u/
" Closure u/s 31(A) of ir ( :
1981 . ‘ et ) of the Air (Preven - N
981 read along with PWM Ru e '(Prevto dat:m: & Control of Pollution) Act,

And whereas, the whole Union Texr!

1 g s V) UL i ™ Ml s 2 . 3 1 .

hiter ssbectond) ot 'sec?c; :elr;lto;y :f Dulhi has seea declered s an Air Pollution Conteol arca,
‘fg:‘;:m 1. GSR 1 06(5’) ?.O?C?T- 169 ;-}" (Prevention & Control of Pollution) Act, 1981 vide
; hereas. it is m: a’ated.» . .
Pﬂllutmn)e::,t,xltg;glm dmno ﬁeyrs]:;f;l?::n u:lr;‘der section 21/22 of the Air (Prevention & Control of
Lolution)iact, 1951 that no: vithout the previou £ 1 establi

‘ m in d hu:“mal Plal'itfli.l._ﬁ_lﬂpoliution s s consent of the DPCC shall establish or operate
m?lﬁgﬁ“é wa;?;thGMlmgtry of Environment, Forest & Climate Change dated 24.06.2022 notified the

e af . :-_Mar__ HBEemonT (PWM) Rules, 2016, in exercise of the powers conferred under section 3,

il " Environmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March 27,

st 2021 which mandated banning of
thickness of carry bag with efect

MOEF&CC issued Notification, dated Augu
Use Plastic (SUP) items aad presciived minimum

et Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as arqended), "The
and use of following single use plestic (SUD), including polystyreie and expanded
modities shall be prohibited with offect from the 1st July, 2022: :

lastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,

ocol] for decoration.
es, cutlery such as £orks, spoons, knives, strav/, trays,

b xes, invitation cards, and cigarette packets, plastic or PV
s, and

wrapping or packing films
C banners less than 100

'DPCC has 2ls0 issued Public Motices reaularly fn this regard to create awareness for

/s CK Enterprises 1-2172,1 Block, DSIDC Narela Indi Area Delhi-110040 was inspected
officials on 01.05.2024 and found engaged in the activity of Manufacturing of Single

nufacturing of plastic laminating pa p_ex"cups'}.

anjéﬁectron of your unit was conducted by DPCC official
ncies observedduring inspection are as follows: )

the activity of manufacturing of t

*qggramionaand engagedin
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4. That the concerned authority in Tata Power Daifti Distrioution Limited {TPDDL) shall disconnect the
ctricity/power supply of the said unit with immediate efect.

What the concerned authority in DSiiDC shall disconnect the water supply connection of dxsconnea
electricity/power supply of the said unit with immediate effect.

That the concerned authority in MCD shall cancei the permission /iicense (if any) for the operation of

,-ul - M/s CK Enterprises 1-2172,
- IBlock, DSIDC Narela indj Area T
 Delhi-110040

.; m, |T
e ,?ﬁopy for necessary compliance to:

./l/i')istrlct Magistrate (North District), Alipur, Delhi 110036- with request to direct the concerned
officer to ensure effective ciosure of unit.

2. The Sub-Divisional Magistrate {Nareiz) M.P.C.C Building, Naya Bans, Delhi 110082 with request to
ensure effective closuie cf the 2ddressee unit with immediate effect & send the compliance
report within 15 days of issuznce of these directions.

3. The General menggar- 1, N-36, DSIDC, Bombay Life building, Connaught Circus, new Dethir
11C001- with reguest to cisconnect water supply cornection to the addressee unit with
Immediate effect & send the compliance raport within 15 days of issuance of these direct

4. The Generai manager (Commercizl) Teta power Delhi Distribution Limit: d Grid Sub
Building, Hudson Lane, Kingsway Camp, Delhi-110009 with r

electricity/power supply of the addressee unit with immediate
report within 15 days of issuance of these directions -
5. The Deputy Commissioner (FL) (North), Factory ng ;

- Delhi, 14th Floor, Civic Centre, Minto Road, De

license for the operation of the addrassee
ort within 15 days of issuance of
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' ' BPce FirstDIEl‘Hl POLLUTION CONTROL COMMITTEE s PM?
ﬂ ———, loor, E-Bloels, Vikas Bhawan-II, Upper Bela Road [ AT FE |
@ S ':CMI Lines, Delhi- 110054 : | s AL
sit us at : http://dpec.dethigovt.nic.in { \ﬂ s ament
F.No. DPCC/CMC-V/Complaint /2024] me- [EEY B Enironrant |

i n )
T Dated: 50+ \@S P_DQ 4
+ Directi

on for Closure u/s 31(A}) of Air (Prevention and Control of Pollution) Act, 1981 as amended to date.

Whereas, Central Polluti ;
ihder th; e (P‘:e\';:z?oﬁogt;oi Board is the ;t‘ate 3oard for all the union Territories to exarcise powers and performs functions
date. Control of Pollution) Act, 1574 and Air (Prevention & Control of Pollution) Act, 1981, 2s amended to

And where i

ot 3s, Eten:‘.ml Pollition Control Board has delegates 2l its nowers and functions under the Air (Prevantion & Control of
ution) Act, 1981 and under the Water (Prevention & Contid!

Pollution Control Committee.

/£ Pallution) Act, 1874, in respect of Unlon Territory of Delhi to Delhi

Q:Sh‘:h?reas' the \'Mhule Union Territory of Deihi has been declared as an Air Pollution Control Area, under sub section) of section 19
Air (Prevention & Control of Pollution) Act, 1981, vide notification no. GSR 106 (€) dated 20.02.1987.

Al:&d whereas, it 'i's mandatory provision under section 21/22 of the Air (Prevention & Control of Pollution) Act, 1981 that no person
without the previous consent of the DPCC shall establish or operate any industrial plant in air pollution control area.

And Whereas, it is mandatory provision ufs 25/25 of the Water (Prevention & Contrai of Pollution) Act, 1974, that ne person without
the previous consent of the DPCC shall establish or take any steps to establish any industry, aperation or pracess or any treatment and
dispesal systern an extension or addition thereto, which is likely to discharge sewage or trade effluent into a stream or well or sewer
or on land or cperate any industrial plant in air peliution control area.

And whereas, you M/s V.V Industries , M-227 Sacior 5 Bawana Industrial Area Delhi-110039 (Hereinafter referred as the addressee)
are operating the unit at the above sald address & engaged In activity of mfg. of Alurninur die casting using casting furnace using
biofuel/wood pellets (unapproved fuel),

. Andwhereas, an inspection of your unit was conducted by DPCC cfficlals on 01.05.2024 and obsarvation/deficiencies observed during
inspection are as follows:

-Unit found in operation and engaged in the activity of mfg. of Aluminum die casting using casting furnace using biofual/wood pellets
(unapproved fuel).

-Unit found using wood pellets in casting furnace.

_And wherezs, your case was taken up by the Competent Authority in Delhi Pollution Control Committee and decided to issue Direction
for closure u/s 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981, as amended to date.

Now therefore the Competent Authority in Delhi Pollution Control Committee In exercise of powers conferred upon it u/s 31(A) of Air
(Prevention and Contral of Poliction) Act, 1981 as amended ta Cate, hersby issue the following proposed directions:-

1. Thatyou (the addressee) shail close the unitwith immeciate effect
2. That the concerned Sub-Divisional Magisirate hall ensure effective closure of the said unit with immediate effect.
3. That the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconnect the electricity/power
supply of the said unit with immiediate effect.
4. Thatthe concerned authority in DSIIDC <hall disconnect the water supply connection of disconnect tha electricity/power
A supply of the said unit with immediate effect.
! ’ 5. That the concerned authority in MCD shall cancel the permission/license (if any) for the operation of the said unit with
immediate effect.

You shall b liable for penal action under the provision of said Acts in case of violation of above said
the said unit with immediate effect. ~
This is being issued as per the approval of the “ompetent Authority, Delhi Pollution Control Committee.

3 R & Bra-ch
- /s V.V industries, /o Distrigt Mag
¥ ‘M-227 Sector 5

‘Bawana Industrial Area Delnl-110039
‘Copy for necessary compliance to:

s :‘/1./’District Magistrate (North District), Alipur, Delni 110036~ with request to dire
" . closure of unit.
i 2. The Sub-Divisional Magistrate (Nare!z) M.F.C.C Building, Naya Bans Delhi 110
: the addressee unit with immediate effect & send the compliance ;
3. The General manager- 1, N-36, DSHDC, Sombay Lifc building,, Connal
disconnect water supply connestion to the addressee uni :

f issu of these directions.
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BPCC e DELHI POLLUTION CONTROL COMMITTEE

ARTMENT OF ENVIR _ -

: . Fi % ONMENT,(GOVT. OF NCT OF DELHI) Al .

. irst Floor, E-Block, Vikas Bhawan-I, % Li FE
pper Bela Road, Civil Lines, Delhi-110054 Emvirnment

SNAUORRETROE

3 Visit us at : http:// delhi ic.i
- FlNo Dpcclcmcvlmmplaint/zoz4/3?"‘i— ﬁo — Date: 2 F{oS I Lo2Y

Subject: Direction for Closure u/s 31( .
' A) of the Air (Prevention & Control of Pollution
1981 read along with PWM Rules as amended to date. . il !

: nd whereas, t.he whole Union Territory of Delhi has been declared as an Air Pollution Control area,
‘:und_er su_b section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no. GSR 106(E) dated 20.02.1987. ‘

And vyhereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or

operate any industrial plant in air pollution control area.
And ‘whereas, the Ministry of Environment. Forest & Climate Change dated 24.06.2022 notified the
Plastic Waste Management (PWM) Rules, 2016, in exercise of the powers conferred under section 3,
27&2%51 60f E(rjw'tronmental (Protection) Act, 1986 vide Notification No. G.S.R 320 (E) dated March

) s an

fxnd .\A-fhereas, MoEF&CC issued Notification, dated August 2021 which mandated banning of
identified Single Use Plastic (SUP) items and prescribed minimum thickness of carry bag with effect
from July 01, 2022; and

And whereas, as per Rule 4(2) of PWM Rules, import, stocking, distribution, 2016 (as amended),
"The manufacture, sale and use of following single use plastic (SUP), including polystyrene and
expanded polystyrene. commodities shall be prohibited with effect from the 1st July, 2022:

1. Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, ice-cream sticks,

polystyrene [Thermocol] for decoration.
2. Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or

around sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners
micron, stirrers, and

packing films
less than 100

And whereas, DPCC - has alse issued Public Notices regularly in \his regard to creaie awareness for

< compliance.

And wheteas a public complaint was received against your unit being engaged in prohibited Single Use

Plastic activity.

And whereas, M/s owner/occupier was inspected by t offici
found locked/did not open the gate and as whereas notice for inspection ;o-b'e
e of your unit, vide which you were directed to ¥

\was pasted on main gat
‘depute your representative) on 91.05.2024 between 10 am to 6 pm &

detailed inspection and functioning your industrial unit -

: ' M/s owner/occupiert-1471, H-Block, DsIIDC Narela Ind

And whereas, !
again inspected by the team of DPCC officials on 01.05.2024 and uni

gate.
K And whereas, the addressee unit was operating with Cons
“assemblingas per oCcMMS record of DPCC.

.~ J@gdlwrieie‘_a“s-.fmtres;:onse to Notice for inspection
", . .ﬁjﬁéﬁ_‘hew:sul‘)'mittedirep_ly'within stipulated time nor

ant frorn DP!

facilitated inspec

. 2 i case was taken up by t
51 rections for Clos
ate.
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4. That the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall disconn_eth‘the- f
electricity/power supply of the said unit with immediate effect. e

5. That the concerned authority in DSIIDC shall disconnect the wate
’tha::alentrlclw/power Supply of the said unit with immediate effect.

6. That the concerned authority in MCD shall cancel the permission /license (if any) for the Operation of
You shall be liable for

the said unit with im
This is being

r supply connection of disconnm

penal action under the
mediate effect.

issued as per the approval of the Competent Authority,

provision of said Acts in case of violation of above said
Delhi Pollution Control Committee,

To,

- M/ Owner/Occupier

H-1471, H-Block,

DSIIDC Narela Industrial Area

- Copy for necessary compliance to:

_~A" District Magistrate (North District), Alipur, Delhi 110036-

officer to ensure effective closure of unit.

2. The Sub-Divisional Magistrate (Narela) M.P.C.C Building,
to ensure effective closure of the addressee unit with im.
report within 15 days of issuance of these directions,

3. The General manager- 1, N-36, DSIIDC, Bombay Life building, ¢

R 110001- with request to disconnect water supply connec
immediate effect & send the compliance report within 1.

4. The General manager (Commercial) Tata power Delhi Disi
Building, Hudscn Lane, Kingsway Camp, Delhi-il

electricity/power supply of the addressee unit with

with request to direct the concerned

Naya Bans, Delhi 110082 with request
mediate effect & send the compliance

o L
imm
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